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'CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
D Monday, 16th February, 1948

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

' DECLARATION BY MEMBERS:

The fo!lmxing members made the dgclarat'on under Rule 2C:
The Honourable Dr. Syama Prasad Mookerjee (West Bengnl: General); and
The Honourable Mr. C. H. Bhabha (Bihar: Genera).

Mr. Speaker: Before we proceed with the questions for today, I have te
inform Honourable Members that 1 have received intimation from the Honcur
able the Defence Minister that. being engaged at Jamnagar he would not be
able to Le present here today in time for the question hour. So the questions
to be answered by him today will be transferred to the next list.

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

Report oF DerLhr MuNicipaL OrGANISaTioN ExqQuiry CoOMMITTEE

289. *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Health please
“refer to her answer to my starred question No. 555, asked on the 3rd December,
1947, regarding the Report of the Delhi Munic'pal Organisation Enquiry Com-
mitsee and state when the report will be received?

(b) Will the report be available to members?

(¢) Do Government intend to bring in legislation for the creation of a Muni-
cigal Corporation for Delhi during the present session?

The Honourable Rajlkumari Amrit Kaur: (a) The report of the Municipal
Organisation Enquiry Committee has been received. The report is now being
printed.

" (b) 1 shall arrange to have copies of the report placed in the Library of the
House a- soon as printed copies are available.

{¢) Government will need some time to consider the report and decide the
actin to be taken. As the problem is of a complicated nature, it will not be
poss’ble to bring forward any Bill in"the present session.

Mr. B. K. Sidhva: When do Government intend to take a decision on this
matter ?

The Honourabls Rajkumari Amrit Kaur: The matter will be coming under
the consideration of the Government, -

Mr. R, K. Sidhva: Will a sufficient number of copies be available in the
Library ? .

The Honourable Rajkumari Amrit Kaur: I shall ask for that to be done.

UROVINCIAL QuoTas aND NuMBkr or SEATS 15 Dirmi MEDICAL CoLLEGE

290. *Mr. R. X. 8idhva: (a) Will the Honourable Minister of Health please

state the total number of seats for students in the Medical Colleges for men s1d
women in Delhi?

(741)
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(b) What are the provincial quotas fixed for admission to these colleges? =
(¢) Is it a fact that ow'ng to the large number of applications for admissicn,
many candidates have not received admission?

(d) If so, what is the approximate number of students who do not get admis-
sion every year? .

(2) Ix view of the lurge number of applications from students, do Govern-
ment propese to increase the number of admissions in these colleges?

The Honourable Rajkumari Amrit Kaur: (a) There is-only one Med cal
College in Delhi, namely, ghe Lady Hardinge Medical College, which is meant
exclusively for women students. The maximum numbcr of students who can
be trained at this inst'tution at a time is about 200,

{b) There are no fixed provincial quotas but seats can be reserved by the
provinces on payment of a capitation fee of Rs. 1,500 per annum per student.
The- number of such reservations is decided by the Executive Committee of
the College every year.

(c¢) Yes,

(d) The number of students refused admission has varied from 60 (o 114
during the last five years, includ’'ng those ineligible for admission by reason
of not fulfilling the required standard, namely, 2nd class I.Se. (Medical Greup).

(¢) The Governing Body of the institution have appointed a sub-com-
mittee to consider the reorganisation of the institution includ ' ng the question
of zdmitting more students.

Mr. R. K. Sidhva: I was not able to follow the answer to part (c} of the
guestion. May I know how many were actually refused admission last year?

The Honourable Rajkumari Amrit Kaur: The answer to (c) is that a certain
number of cand'dates have been refused admission. During the last five years
60 to 114 students have been refused, but all these were not eligible—some
were refused because they had not got the required standard for entrance.

Mr. R. K. Sidhva: How many were refused for want of accommodation ?

The Honourable Rajkumari Amrit Kaur: I would have to get the figures ‘and
let Mr. Sidhva have them later.

Mr. BR. K, Sidhva: Do Government contemplate the expansion of this
college for admission of more students immediately?

The Honourable Rajkumari Amrit Kaur: That question has been answered
in reply to part (e).

Shri H. V. Kamath: Sir, is not the absence of & men’s College unfair to the
men and does it not amount to sex discrimination?

Mr. Speaker: Order, order, )

Dr. B. Pattabhi Sitaramayya: May I know the annual new admissions of
the first year students in this College? It was said that 270 students are pro-
vided for; is it in all classes put together?

The Honourable Rajkumari Amrit Kaur: 200 altogether.

Dr. B. Pattabhi Bitaramayya: And the first year admissions ?

The Honourable Rajkumari Amrit Kaur: That depends, I think, according to
the number of vacancies that are available. This year, as & miatter of .fact,
wc have got rather mors because of the refugee students and we have fried to
admit as many as possible.

Dr. B. Pattabhi Sitaramayya: Would the first year admissions be about 30
or 40 a year?
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D The Homourable Rajkumari Amrit Eaur: I could give the Honourable
Member the figures. :

Shrimati @, Durgabai: Will the Honourable Minister be pleased to state
whether, in view of the large number of applications for admission every year
and also in view of the large number of refusals, Government will be pleased
to consider the desirability of starting many branches of this College elsewhere
outside Delhi?

The Honourable Rajkumari Amrit Kaur: The Government of India is no
responsible for starting branches outside its own areas.

Sbhri H. V. Kamath: Do Government propose to start a men’s Mediral
Cellege in Delhi? .

The Honourable Rajkumari Amrit Kaur: There is a plan for the starting of
a Medical Institute in Delhi which would include a College.

Mr. R, K. Sidhva: Is it not a fact, Sir, that, within the present accommoda-
tion ten per cent, more students could be taken in?

The Honourable Rajkumarj Amrit Kaur: No, Sir; that is not so.

Mr. R. K. Sidhva: Have the College Authorities at any time written to the
Government that they can take ten per cent. more students thaun what they
can take at present?

Ths Honourable Rajkumari Amrit EKaur: No, Sir.

Shrimati Ammu Swaminadhan: May I ask the Honourable Minister whether
the Government ’s thinking of taking over the Lady Hardinge Medical College
and 1naking it a Government College, which it is not at present?

The Honourable Rajkumari Amrit Kaur: That is under consideraticn.

1291, *

Propueriox, CoNsuMpTioN AND ExporT oF OpruM .
©292, *Bhri V. C, Kesava Rao: Will the Honourable Minister of Finance be
preased to state:

(a) the total quantity of opium produced ‘n India, province-wise;
= (b) the quantity consumed in India;

{e) the quantity exported to foreign countries; and

(d) the revenue derived by Government from such export?

The Honourable Shri R. K, Shanmukham Ohetty: (a) The total quantity of
opium produced in the United Provinces, the only province in India where culti-
vat'on of poppy is allowed, in the calendar year 1947 was 3,282 maunds.
 {b) The quantity of opium consumed in India, including West Punjab and
East Bengal, in the calendar vear 1946 (the latest year for which figures are
available) was 4,472 mds. This quantity includes also opium consumed in
Tudia from out of previous years’ stocks as well as from the stock received from
certain Indian States.

(e) The quantaty of opium exported to foreign countries in the calendar year
1947 was 2,748 maunds.

(d) The net revenuz from export to foreign countries was roughly Rs. 47
lukhe in 1047,

NURsEs A¥D Mipwives sENT To Forelex CovxTriES For Hianer Stupies

1293, *Bhri V. C. Kegava Rao: Will the Honourable Minister of Health be
pleased to state: )

74115?'8:::::‘16:“‘& ?nswrred on 23rd February, 1948, vide Mr. Sp.oaker‘s remarks on page
tAnswer to this qoeetion laid on the table, the questioner being-absent.
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(a) whether it is a fact that the Government of India are sending nurses anp
midwives to foreign countries for higher studies; .

(b) if 'so, the number of such persomnel sent to foreign countries for higher
studies. province-wise; and

(¢) the amount spent on them during the years 1946-47 and 1947-48?

___ The Honourable Rajkumari Amrit Kaur: (a) Government have been sending
Nurses for training abroad. No midwives have been sent.

(b) A statement furnishing the required information is laid on the table of
the House. :

(¢) The expenditure during 1946-1947 and 1947-1948 on Central Government,
candidates was approximately Rs. 11,500 and Rs. 30,500. In addition the
Central Government contributed 50 per cent. of the expenditure incurred on
candidates deputed by Provincial Governments. The expenditure was approxi-
mately Is. 17,700 and Rs. 40.400 respectively in the two vears.

STATEMENT

Showiny the number of Candidates se'st abroad Sfor Nursiny Tra'aina;
Post-graduate Nursiny Course—

. Your
801s07ing Grvern nent Tolal
195 1916 1947
Central 1 3 4
Bombay . . 3 1 4
West Bengal . 1 1 2 ~
East Punjab < 1 1
Mudras . . 1 1 2
6 3 4 13
Probationr Nurses Course— .
Ye r
Sponsoring Gavernme & . Total
1946 1947
Central . . 3 -2 5 ¢
West Bongal 4 1 5
Madras . 1 4 5
Bombay . 1 4 b
E st Punjab 3 3
Ori 84 - . . . 2 2
U.P. . . .. ¢, 4
C.p. . . .- 3 3
] 23 32

N. B.—Four Control and one Pr)vincisl candidate from those d pute ! for Probationer
Nr:es Co trs9 wao hav -“opted for PAKISTAN ha e been exc'ude | from the statement.
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REPRESENTATIONS ré ABOLITION 0ok RELAXATION oF IMpORT DUTY ox CAPITAL GOODS.

294. *Shri Mohan Lal Saksena (on behalf of 8hri M. Anantbasayanam
Ayyangar): (1) Will the Honourable Minister of Finance be pleased to state
whether Government have received representations from any industries or
industrial eoncerns regarding relief from customs duty payable on importation
of capital goods for industries?

(b} If so,, do Government propose to lay on the table of the House a list of
such representations, containing information regarding the dates on which the
rejresentations were first received and also the action taken on them?

(¢). Has the Government's attention been drawn to a contributed article en-
titled **Jmport Duty on Machinery’” appearing ‘n the issue of the ‘Eastern Eco-
noist’, dated the 28rd May, 194772

{d) Have Government arrived at uny decision in regard to the question of the
abolition of import duty on importation of plant, machinery and other capital
goods for the purpose of the rapid industrialisation of the country?

te] If so, what is the decision? 1f nct, when will Government come o a
desision ?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes.

{b) The representations were addressed to more than one Ministry and Gov-
crinent do not cousider that any useful purpose will be served by the compila
tion of a list of such representations.

{¢) Yes.

{d} No. The matter ‘s under consideration,

(e} Governuent hope to be able to arrive at a decision shortly.

Shri Mchan Lal Baksena: May 1 know how many representalions were
received by the Finance Ministry?

The Honcurable Shri R. K. Shanmukham Ohetty: 1 am unot in a position to
s¥te” how many representations were actually received.

Drry Frer IMport oF MacHINERY aAxp Raw MaTERIAL FOR  MANUFACTURE  oF
FerTiLISERS

295, 'Sh.ri_ Mohan Lal Saksena (on behalf of Shri M. Ananthasayanam
Ayyangar): Will the Honourable Minister of Finance be pleased to state whether
(Gevernment propose to consider the desirability of permitting the importation
of maechinery equipment and raw materials for the manufacture of fertiliscrs
duty-free as & measure of assistance to a vital ‘ndustry?

The Honourable Shri B, K. Shanmukham Ohetty: Yes.
NECOTIATIONS BETWEEN BRiTAIN AxD IxDia re RELEASES FROM STERLING BaLaxcis

296. *Bhri Damodar Swarup Seth: Will the Honourable Minister of Finance
be pleased to staté® what progress, if any, bas so far been made on the question
=I>f drvleu_ses from the Sterling bulances in the negotiat on between Britain and
udia ? -

The Homourable Shri R. K. Shanmukham Chetty: Discussions have been
praceeding for the past few weeks and it is expected that an agreement will be
reached shdrtly.

Bhri B. Das: Hus the attention of the Honoursble Finance Minister beenm
drawn to the Press Report and the statement of Sir Stafford Cripps that Britain
16 in a very diffienlt position economieally and that therefore she will not be able
to meet the sterling obligations of the Dominions and other countrics?

The Honourable Shri R. K. Shanmukham Chetty: 1 saw some of the recent
statements of the Chancellor of the Exchequer #, England, but those

L]
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staternents did not convey to me the idea that the honourable member wants to
convey to me, . )

Shri B. Das: Is the Honourable Member hopeful that India will be able to
get Al her claims from England, say, within the next five vears?

Mr. Speaker: Order, order, )

Mr. R. K. Sidhva: Have the negotiations between Britain and India
concluded? '

The Honourable Shri R. K. Shanmukham Ohetty: It is expected to be con-
cluded within the next two or three days.

‘  Shri Biswanath Das: May I know whether Pakistan has also joined ‘with
India all along in these negotiutions, and whether there is any truth in the
Press report that Pakistan representatives have left with a view to making their
own negotiations in certain matters?

The Honourable Shri R. K. Shanmukham Ohetty: The Pak'stan Delegation
was_here for a few days to have some joint talks but they are going to have a
separate agreement themselves apart from ours.

Shri Biswanath Das: May I kuow in what respect and how far there is dis-
agreement between Pakistan representatives and the British Delegation and
whether in those respects India has got satisfactory response from the British
Delegation? R

The Honourable Shri R, K. Shanmukham Chetty: T do not know what hus
been going on between the Pakistan Delegation and the British Delegation.
As T said, the Pakistan and the British Delegations are going to talk inde-
pendently and have a separate agreement.

Shri H. V. Kamath: Is there any reason to believe that the British Govern-
ment’s behaviour is not of sterl'ng integrity? :

Mr. Speaker: Order, order. I find the Honourable Member is asking for
cpinions. Many of his questions are questions of opinions, and if he persisis in
them  he will not be.able to catch my eye s

Shri Biswanath Das: Are we to understand. Sir. {rom what has fallen from
the Honourable the: Finance M nister that even though they are degotiating in
India and at Delhi. Pakistan and India are negotiating separately and from
their own points of view? ‘ )

The Honourable Shri R. K. Shanmukham Chetty: Pakistan Delegation is not
carrying on negotiations here in Delhi. They came here for some joint talks,
but the idea seems to be that after the British Delegation has finished their
talks with us, on their way they go to Karachi and there they expect to con-
clude a separate agreement with Pakistan. i

1297, +-299 »

DAMODAR VALLEY CORPORATION BILL—contd.

Mr. Speaker: The House will now proceed with Legislatve Business.
namely, the further consideration of the following motion:

““That the Bill to provide for the establishment and regulation of a Corporation for the
development of the Damodar Valley in the Provinces of Bihar and West Bengal, as reported
by the Select Committee, he taken into consideration,”

Shri Jaipal Singh (Bihar: General): Bir, before we adjourned last Batur-
day. I was dwelling on the importance of realising that in this project we were
dealing with human beings and. as such, we would have to adapt the T.V.A.
p'anning to Indian conditions.

tPostponed to be answered on 23rd February, 1948, vide Mr. Speaker’s remarks on page
741 of thesc Debates. o
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I want now to talk on the composition and character of the Damodar
Valley Corporation as is envisaged in the Bill that has been submitted by the
Select Committee. At the Select Committee stage, there was a great deal
of discussion as to the control, the power, which the Centre should have over
th: Damodar Valley Corporation and the impression I gained was that, some-
how or other, we were far too keen on the amount of control the Statute
should give us than the amount of work that we intended to do as a result of
this project. It was like investigating into facts in the light of arguments
rather than investigating into arguments in the light of facts. Let us look at
the directive wh'ch President Roosevelt gave fifteen years ago, in 1933, when
the Tennessee Valley Authority was established. He said: o

“That the new Authority be a Corporation clothed with the power of QGayernment
but possessed of the flexibility and elasticity of a private enterprise.”’

‘'he “importance there is of the Authority being ‘‘flexible’’. My friend.
Prof. Saksena, the other day pointed out that it was very important that,
while we were bringing into existence a Statutory Authority, the life of th's
Authority, the life of the members of this Authority, should be of a more or
less permanent character, unfettered by interference from a bureaucracy 700
miles away. To my mind, it is very important that we should trust this Cor-
porat'on. There have been certain amendments, I know, which are trying to
timit the scope of the Centre in regard to the appointments of members to
this Corporation. One amendment, for instance, suggests that one of the
wmembers should be an expert on electricity. Somebody might equally say
tbat another member of the Corporation should be an expert on Agriculture
and so forth. I think by doing this sort of thing we are only limiting the
scope of crop that is available in the national harvest. I think we should go
out of our way to ensure that we take the cream of the national crop and I
would even go further and say that, if necessary, for a certain period,—at
any rate, till we can get better men among ourselves, we should take the
crzam of even the internatonal crop among engineers and the like.

Now, coming to the adm'nistrative part of it, most of us in this country
are in the habit of thinking in terms of age. We are rather prone to think

nat age is clothed with wisdom. Mr. Speaker, T am not one of those who is
a slave to that narrow v'ew of thinking. The first Chairman of the T.V.A.,
{.ilivnthal, was only 34 while his colleague Dr. Harper was twice his age, in
fact, more than twice his age. He¢ was older by about a couple of years than
Lilienthal's father. But these two men worked together harmoniously and
they produced wonderful results. What is the good of saying that ome of the
Members of the Corporation should be an electrician, who had been it any
electrical industry, for at least ten years? Does it mean that ten years would
give him the requisite wisdom? Does it mean that ten years are going to
endow him with such wisdom as to make him a miracle man in this Corpora-
tion? We have ko many instances in our own country of men who, without
any academ’e qualification, have turned out to be the greatest architects of
our industrial life. Take the case of Jamshedji. What qualifications had he?
Yet, he was the man who founded the biggest steel industry in this country.
Take another man Sir Rajendra Nath Mukerjee; he had no academic quali-
fication at all and, vet, he was one of the greatest pioneers of public utility
concerns throughout the country. Therefore, let us not depend too much upou
academ’c digtinctions. They may lead us nowhere. They will be just paper
judgmentss What is really needed is men of character, men of courage, men
of vision who will be making this project into the model we want it to be,
the new heaven, as my Honourable friend, Mr. Gadgil promises that they will
endeavour to make, and, let us not forget that what happens to a river and
what happens to the land, forests and villages is a!l part of one indiv'sible pro-
cess; that river development means not only electricity, navigation and flood
con?rol. but saving the top soil of the hill-sides, afforestation and restoring the
fertility of bsrren or exhausteq land and industr'a'l‘ development. The main
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§8hri Jaipal Singh] ) )
executive authority of the Corporation will have to consist of .great men. Sir,
1 submit that great men are full of quirks and oddities and, if we are going
to hamper the d'recting personnel with pin pricks from the Centre, it simply
means We are going to defeat the very object for which we have been barping
so much on the floor of this House, and, we would be defeating the ideal
which we can reach, if only we will trust. I know fully well thut my Honour-
able friend Mr. Gadgil has an open mind in regard to this. 1 do not think
h~ 15 encumbered by the ideology of academic dstinetions. I do hope that he
will take the men in the same way as President Koosevelt picked them. Here
I wention Dr. Harper's name. Dr. Harper was the Tresident of Tennessee
University. He was a specialist in agriculture. He has been in the T.V.A.
from the beginning, but, the other members he has to work wth are young
men. Yet, there is no conflict and no difficulty whatever. Their team work
is there for the whole world to admire. 1 do think we would be doing our-
se.ves wrong and we would not be discharging our responsibility as legislutors,
in the right manner, if we go on pukting spokes into the wheel of the Damcdar
Valley Project. I do think that we miust trust our men on the spot. After
all. the men there will have to make their own decisions and make them
promptly. In the first and last analysis, the Corporation must be subject to
control at the Centre, but, in the field and in the day-to-dav administration,
it st be its own boss and, if work is to be done, it must and has to be done
on the spot. They must not have to ask for permission from anybody else
700 miles away from a distant bureaueracy. | think that is very very im-
portant, if this Corporation is going to work smoothly,

Prof. Shah emphasized how important it was that politics should be com-
pletely divorced from the Corporation. I would like to join him in this view.
This factor is absolute and paramount. All appointments must he on  the
exclusive basis of merit and experience. There shagld be no polit'eal jobs of
any sort whatever and no employee may undertake any political activity of
any kind. The people who will be associated with this project must be happy
becuuse they are doing something creative and something b'gger than thers
selves, Obviously, we cannot legislate mora’e and loyalty which the Project
should get from almost every worker. The range of concept is so wide that it

is almost boundless. 1t has no barriers except the selfishness of man and its

horizon could be illimitable. Sir, 1 do feel very very strongly about ‘t and
it is for that particular resson I have subscribed my name to the Minute of
Dissent that my Honourable friend Mr. Naziruddin® Ahmad and T have sub.
mitted. Harmony is essential. Smooth work is important for ‘the success of
this first pioneer endeavour. As it is to be a model for other projects, I think
it is very necessary there should be no disharmonious element in the, middle
of it; T mean the question of the financial adv'ser. In the criginal draft that
was submitted he was to have heen called the Treasurer, but, now, he has
Leen elevated to a very very important position. I do not quite know whether
by this new term ‘Financial Adviser' we have given to him,*he is going to be
# colleague of the Directorate of the Corporation or he ‘s just going to be the
oni man there the whole time, a spy as it were and a nuisance to the rest
of the Directors. 1t is very important, I think, since this is a statutory body,
the position of the financial adviser vis-a-niz the rest of the corporation should
be quite clear and no room whatever should be left for friction or apy ohstrue-
tionism. That may result because he is called the financial adviser.

[ do vepeat, Sir, that we have to expect that in the first and the last an alysis

a Corporation has to be subject—of course it is subject—to the control of the
Centre bul 1 am thinking more of

the working of the Corporation. In that
particular regard, T submit that the financinl adviser should be a part of the
team and not somebody outside who can be a stumbling bloek to the smooth
and successful working of the Corporation.
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There is one particular point also in our Minute of Dissent. We feel that
a new idea is being introduced in subjecting the earnings of the Corporation
to income-tax.

This is going to be an entirely Govermment concern. There are going to
be three participants in the project—the Governments of West Bengal and
Bihar and the Centre. Whatever has to be disbursed has to be distributed
among these three. Now it simply means that the provinces of West Bengal
and Bihar are going to be dealt with inequitably so that the avarice of the
Finance Miaister of the Centre may be satisfied. He must take a bigger bag
away in the form of income-tax. Sir, people may argue, “*Well, what does
it matter? After all the income-tax money, which wili accumulate at the
Centre, will be redistr'buted again; you might get it back in some other form."
| regrat to say—coming as 1 do from the province of Bihar—that ] cannot
accept such solace. The province of Bihar is the centre of industrialism and
will continue to be so. But what is the position of Bihar? It is one of the
poorest of the provnces. We are one of the richest mineral tracts in India,—
nay, the whole world. We have one of the biggest iron and steel manufac-
turmg concerns in the whole world. But what happens? The Tata Iron and
Stee) Company is registered in Bombay and the” whole of the profits go to
Bombay: our share is only the hard work that we put in. What ubout the
coliieries? Most of them are registered in West Bengal, and. anv henefit
derived from them goes to West Bengal just because they are registered in
that province. We produce the wealth; somebody else enjoys the profits.
Here is one ‘nstance of it. 1 have so far mentionced only private enterprise.
Here i= o Government concern which. somehow or other, is going to line
itkeif nlong with the private enterprise 1 have mentioned. Is it also going to
trent us eagrely; is it also going to be miserly? Let us not forget that
Bihar has a number of waterfalls which, one day will have to be dammed
and its waters marshalled for better purposes. If the Government at the
Centre is going to take away sources of revenue which my province has a
legirimate right to get, then. how are we to proceed with our nation-building
wativities? There are many schemes which my province wou'd I'ke to launch.
But we do not want to beg of the Centre; we do not want to depend upon the
merey of the Finance Minister for launching upon other projects similar to the
Damodar Vallev.

[ submit. Bir, the same kind of argument applies to poor West Bengal
also. Bengul—or West Bengal as it has unfortunately become now—has been
subjected to all manner of calamities. T th'nk I am right in thinking that it
is—as my fiiend Pandit Lakslimi Kanta Muitra pointed out—poorer than Bihar,
though, I admit, it cou'd nol be poorer than Orissa or mayv be East Punjab.
But. at any rate, West Bengal has been the cradle of our nationalism; now it is
alsn going to be treated in the same manner as Bihar.. T submit that it is not
fair that. of the three participants in an enternrise. two should be placed on
a differeut footing. Tt ig only iust and fair that all the three must be put
on the sanie foothhg and the only way that ean be done is bv exempting. as
wns suggested in the original draft of the Bill. the profits of this Corporation
from ibhcome-tax. Once vou do this, my province and my friend Pandit
Mnitra’s poor province of West Bengal will get a greater share of the wrofits
of this Corporation. which will help them to launch new schemes of recon-
struction apd development.

8ir. at th's stage, I do not wizh to say very much more. Bui T would
like' again to repeat: Let us remember that this project is a test for Free
India. At every eleetioneering, in their manifesto, political parties have
bheen inclined te promise all manner of things. Naw. here comes the ac'd
test and we will be judged by how we come out of it. Just as the form of
this Corporation is {o Le functional, so I suggest that evervthing we do in the
way of reconstruction must he functional. We myst follew the maxim of
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aodern architecture. 'We have, of course, something to learn from the past,
but, that does not mean that we should bind ourselves hand and foot to old
methods. In the past, I know this Legislative Assembly has been very
zealous about the control it should exercise over any money that it gives out
to anybody. I suggest that we should begin to be brave about it. After all.
the men who are going to be entrusted with this work are our fellow-men.
We have to select them carefully, not merely because they have academic
di§tinctions, but, because they are men with ideas, men with collrage, men
-with personality, men who w:ll be honest and men who are our compatriots.
This project should be a model for the other schemes like Hirakud, Bakhra,
Tungabadra, and Kosi. “Therefore it is very important that this must be an
adventure in planning, as my Honourable friend Dr. Kunzru insisted® while
he gquoted Prof. Huxley. Yes, it must be an adventure. Adventure always
imypiics that there might be misadventure also. But, if we are going to move
in the same old groove of controls and controls, cur legislators here must
spend days in shifting the project to bits: Are we thereby showing any
signs  of adventure? Are we showing any trust in the sense of
responsibility of men we are going to appoint there? I submit, Sir,
it is very important that we should appoint good men, the very best we can
get, the verv best—as I said before—from our national harvest. and trust
them. And if we trust them as trust engenders trust, 1 have no doubt
whatever that they will not fail us. Sir, I have great pleasure in supporting
this Bill. )

Shri Biswanath Das (Orissa: General): Sir, T rise to support the motion
for consideration of the report of the Select Comm’ttee. I comgratulate the
Honourable Minister in charge, realising as I do that this is the joint product
of the Cabinet. But I see that the benefits that accrue from this project flow
through his hands. T congratulate him and through him the Honourable Minis-
turs constituting the Cabinet for giving practical shape to the planning about
which we have been hearing so much. I congratulate the Ministry on haying
taken a very bold step in launching very many projects to the tune of 300 crores
of rupees in this country with a view to making us self-sufficient. This bold
venture—I need hardly stress—will be welcomed throughout the country
specially in the provinces.

Sir. while contributing to the discussion my Honourable friend Prof. Shah
comnplained that the literature necessary in this regard has not been placed
in our hands. T join issue with him there. I will invite his attention to this
hook relating ‘“The Waterways of India” which was prepared and placed in
our hands about nine or ten months ago. This book clearly lays down the
policy of the Government of India in this matter and gives us certain essent al
and necessary information regarding the Kosi, Mahanadi, Damodar and
Teesta projects and the snow survey of the Himalayas. I would appeal to
the Honourable Minister to let us have some further inforfaation: these are
projects on which we are spending not crores but tens and hundreds of croves,
and it is necessary that all available information should be placed in the
hands of Honourable Members of this House. While calling for more, how-
ever. it would be unwise to blame Government on the score of information
not having been placed in our hands at all. My Honourable friend, while dis-
cussing this question also referred {o the Mahanadi Valley project and in a
genera, way remarked that these projects have been taken up rather hurriedly
w'thout the necessarv consideration. He wants planning and he wants India
to be made self-sufficient. How else can that be done if not by a hurried
programme? You cannot accuse the Ministry of not having taken action and
at the same time accuse them of taking very necessary and swift action.
Various activitien have heen taken up. I know nothing about the details of
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what has been done as regards the Damodar Valley project but I do know
that a very close and int'mate scrutiny has been made with regard to the
Mahanadi Valley project. In the first instance a small committee consist-
ing of three expert engineers were placed in charge of survey of these river
schemes and thereafter an aerial survey of these aress was carried out. After
that, a preliminary survey was taken up. The Government of India have
today got experts who not only have established a reputation within Ihd'a
but have also got an international reputation,—] mean the memhgrs of @he
Waterways Commission in India. They have not only bhad a hand in shaping
important irigation works and dam works in this country but they have also
gone to foreign countries ond’ seen the operation of those dams. Not being
satisfied, with that the Government of Indis have made use of foreign experts.
Dr. Savage came to this country and went round all these river basins which
have been planned by the Government of India. Then not be'ng satisfied
with the scrutiny of dam experts the Government of India. to my knowledge,
have also invited specialists on electricity as also on geology to see whether
the ground on which these dams are to be constructed are fit and are really
helpful to bear the weight of these dams. And so many other questions also
have been taken into consideration. It would not be therefore fair for us to
aceuse the Government of India for not pay'ng the necessary attention or doing
things hurriedly as has been alluded to by my friends.

Having stated so much, I come to the other question, namely, the distri-
hution of the investment on drainage and flood controi between the Centre
and the Provinces. Indis has been described by many thinkers as more in
the nature of a sub-continent. Whatever it is, the fact remiains that the
fwo coastal belts of west and east are in the unfortunate position of receiving
all the rain waters that flow either from the Himalayas or from the Western
Ghats in the Fast and West as also from Central and Northern India with
the result that it is their misfortune to have their provnees, and their people.
gaposed to eternal flood havoe. That being the position, it is not fair. I
submit, to sap these provinces und ask them to comtribute their share of the
quota to be invested for the prevention of floods. Tn this view of the question,”
J join in my protest with the members of Bengal against the proposal to ask
the provinces of Bengal and Bihar to share in the investment which goes to
he!p the people from being saved from floods. To that extent, T think, the
Bill has to be modified, ! &

Still another question which ought to engage the attention of the Honour-
ab'e House—nnd I am nfrnid that the Honourable Minister in churge of the
Departinent has not given us a suffic'ent picture to be satisfied ‘with his pro-
gremme, and that is fairly important—what is going to be th: position of the
displaced population in these areas? My honourable friend, Mr. Jaipal Singh.
has referred to this question in a general way. He laid more stress on
the need of morsl rehablitation. I for myself would think of malerial
rehabilitation, leaving the moral rehabilitation to come itsell. These people
are goihg to be the worst sufferers. Three hundred villagers have to move
and leave their ancestrnl hearth and hombes, their village sites and their lands
and the rest. Under these circumstances, it is & matter of justice to see that
these people are ot only rehabilitated but are compensated, and not anly
compensated but that these people show'd, I plead with the Ministry, get the
first preferentinl henefits that are to acerue from the industrialisation of this
area, To give practical shape to the wsuggestion, I would appenl o the
Honourable Minister in charge of the Department to see that lands are pro-
vided to these people as far as they are available. Secondly that house sites
and houses of a corvenient nature are provided also to these people and thers
people should be compensated so as not to feel that they have bzen foreed to
leave their bearths and homes under stress of ei™umstances. Then again
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L would plead with the Minister that these people should have firsg prefer-
ence, so far as lheir capacity goes to get the benefit of the industiial sution
of these arens. 1f all these are placed before them, 1 feel sure that the people
coneerned will not stand in the way and that this will make the wark pro-
gress quickly and smoothly,

1 know there was a lot of trouble that the Orissa Government had to face
with regard to the Hirukud Dam. Prof. Shah has referred to the opinion of
lianguyya, one of the engineers early connected with the work of Flood Com-
mittee thet 1 appointed wn 1938, The opinicm, in this regard, given by Mr.
‘liunguyyu was merely u preliminary one, not completely based on the pro-
fessional side of the question. 1 would plead and appeal that the - House
ehould not lay any stress on the opinion of Mr. Rangayya. The Government,
1 bLelicve, have again appointed a Committee of expert enginvers to scrutinise
the entire question thoroughly and to place their recommendations hefore
thean.

From what literature is available, we see that even in the Tennessce Valley,
leaving uside the question of rehabilitation, the question of wequisition of Jand
Was not very easy. It i§ always diffieult for people to leave the'r heart's and
Lanes and to leave their “agriculturai lands and migrate to other areas. This
question ussumes u far more difficult and serious aspect when e provivee is
to be benefited more than the province that has to displace the people. Under
these circumstances, 1 would again appeal to the Government, both in  the
Centre and i the provinees, to look nto the conveniences of the peop'e to Le
displuced und muke necessary arrangements for their rehabilitution. 1| feel
sure that i this question is attended to with sympathy, not ovly wil the pro-
cexs of aequisition be quick, but also things wll go on verv smoothly ard in a
very havmonious manner. A course of action such as this tsken up by tha
Govermment of Orissa hus not only changed the entire utmosphere of Sambhal-
pur but-has given Congress a distinet lead in the distriet whieh is v'sible in the
bye-ciection we recently had in which u Congress candidate came at the hexe
of the poli by defeating the gentleman who opposed us on the question of the
Hirakud Dam.  The apprehensions of Prof, Shah are not justifinble and shonld
thus be taken with a gra'n of salt. -

I then come to the other question, which is fairly important

Shri Mohan Lal Sakgena (U. P.: Generul): The clocks have stopped!

Mr. Speaker; The Honourable Member may proceed though *he clocks
huve stopped!

Shri Biswanath Das: Two members of the Select Committee have lef a
minute of dissent which concerns a very vital and important question, wviz.,

whether or not profits of a state activ'ty should coms under the pur-
12 Noon view of income-tax, super-tax, and the like. I have made it clear

and J reneat again that it should come under the nurview oi central
taxaticn.  Not cmly this but also the sccounts should be maintained on 2 com-
mercial basis. To sum up I suggest to the Honourable Members of this- House
tiiat in all state activit'es, of a-commercial nature, two things'should he insisted
upon: first that the aceounts should be iuaintained on a comiuercial acrount.
ing basis showing profit and loss and secondly, that they should be subiccted,
as any other commercial activity of a private nature, to income-tax, auper tax,
ete. T will explain reasons further, We are all anxious for national sation of
key industries.  To this end we will carry on agitation in the country to create
public opinton. But we have ut the same fime to sce that while we want
nationalisat’cn of industries we must see that greater efficiency and haiter pro-
duction Le the ontcome of nationalisation. Within the long range of my
experience in Jegislaturcs, 1 have seen that wherever ther: is government
activity of & commercia\geature, slackness comes in as a matter of course. T

v
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o not see the reason why it should be so, nor the justificat'on for it. Lut still,
hat hag buen my experience. 1 think a new and different outivck should come
oit vur aetivities after the 15th August, 1947, the duy when India was declared
free.  Tha benefits and profits that aecrue from these concerns go to the nation
and not to any foreign country as they were done in days of yore. Under
these circumstunces slackness must be thrown aside. How else can  you
throw it away unless you produce more and earn wmore. You then make out
a case fer iurther nationalisation of other industries. If that is not done, we
ouly pay lip service to nationalisation. In these circumstances I would repeai
ggnin both the suggestions 1 have made, viz., that the accounting should be
ou a commercial basis and the profits should be subject to central taxation.
A useful concern like the railways in which the Government have invesred TN
to BOU crores are not giving any return whatsoever worth 1he name.” My
Honourable Friend Mr. Santhanam refers me to the contribution of 100 ecroves
in ihe vourse of the war years that the railways gave. 1 repeat that the sc-
called fontribution was nething but a book adjustment. I woold expect the
railways, as also any other state activity, to make a contribution in the manner
in which T have suggested. In this view of the question I fully aceept the
josition thet is taken up by the Seclect Counmittee, nawely *hat the Corpora-
tion should come under the purview of. Central taxation.

One word more in regard to the objections raised by my Honouralic friend
Mr. Jaipzl Singh. 1 do not know how Bihar is going to be affected by Lring-
ing th's Corporation under the purview of central taxation. This is 2 corcern
which concerns mainiy Bengal. If at all there should be wny objectiom it
sheuld come from members representing Bengal. Bengal has to be benefited
mwore.  Benefits should go to Bengul from the Centre in directions more tian
one, though not in the way in which it is proposed by my Homourable fricnd
Mr. Jaipal Singh.

I new come to the last point of my subm’ssion, namely, centraiisation
policy in the Bil.. In the last paragraph of the beautiful handbook placed ut
our disposul (published by the Central Waterways Commission) it is stated
that the poliey hercafter in the interest of general efficiency should be by
centralising policy and decentral sing authority’”. 1 am afraid that this posi-
“Tion has nut been kept throughout the Bil. The Bill proposes a centrulised
authority to take charge of this Corporation. I have no objection for a
centralised institution so long as the controlling suthority is the centrui cab'net
which is 1esponsible to this House in the fullest possible measure. I would
submit to the Honourable Minister that this Corporation wil not be able to

contribute to the fullest benefit possible, unless it gets the co-operation in the
fullest degree of the provinces concerned. 1 will illustrute th: pos'tion. You
have got a huge quantity of electricity to be utilised. Let me hope that much
of the c.ectricity that you generute will he utilised not only for industries hut
also for agriculture and village industr'es. If this is the positipn adumibrated
by the Mimstry you cannot do it without the co-operation of the provineinl
govermaent. In further clarification of this position I proceed to say that each
provincial governrgent will have to set up a huge organ’sation to finance the
agriculturist, to sink wells and improve his ho'dings otherwise to enable him
to make nse of the power for drawing water for agriculture. Similav is the
ense if it ‘s the intention both of the Central Government and the Previn es
t: start and develop village industries in different centres of villages, say
within a limit of five or ten vilages. A similar organisation of a varied nature
hus to be Bet ‘up by the Provncial Government, and the co-operative move
ment, which is merely a wing of the Provincial Government, must also find
full scope to earrv on its activities. All such activities c-anot be possible if
the centralised authoritv—I mean the Corporation—putg on an sir of super orita
and -wants to ride a high horse over the Provincial Governments because it
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is a .mb of the Centre. I would appeal to the Honourable Minister to kee?,
this aspeet of the question in view and smoothen the way so that the acti-
vities of this Corporation will be possible of utilisation to the fullest and
waximwm benefit. In this view of the question I would join issue w:th my
Honourable friend Mr. Jaipal Singh not to harp too much on the so-called
autenowny of the limb of the Central Government, 8ir, autonomy is -meuan-
ingless unless it is to be utilized for the greatest good of the greatest nuruber.
11 this is the position, this autonomy could best be utilized with the fullest
co-operation of brotherly and friendly governments of the Provinces. 1 give
whole-hearted and full support to the motion with a prayerful heart that this
mav go to contribute to the highest well-being of the greatest rumber in - this
country.

Shri Satyanarayan Sinha (Bihar: General): Sir, the question may now he
put. :

Mr. Speaker: The queston is: -

*That the question be now put.”

The metion was adopted.

The Honourable Shri N, V, Gadgil (Minister for Works, Mines and Power):

Sir, 1 ain grateful to the Honourable Members who have been very apprecia-
tive, constructive and moderately critical in their speeches. 1 do not propose
to cover the same grounds which I have done when I spoke while referring
this 1 to the Select Cominittee, nor the same grounds which [ covered day
before yesterday. But after listening to the speeches delivered by Homourable
Merbers, 1 think even at the cost of some repetition 1 will have to refer to
some of the arguments which were advanced by me on these two occasiong.

The first thing I.want to refer to is the criticism that sufficient informa-
ticr was not made ava'lable to the Members of this House. The history of this
wroject begins right from the -year 1943. In the year 1946, during the discus-
sion of the annual Budget, some discussion actually took place on this project.
Even in the ‘winter session of the year 1946 the  occasion was utilised for
ventiating some of the viewponts by various Members. As a matter of fact,
some publications by the Ministry concerned are availuble to the pubt.
I'urther, at the time when I spoke on the reference to the Select, Committee,
I gave detailed information about the scheme. At the same time I am
conscious of the fact that this is a matter n which the hearty co-operation of
Honourabhle Members here is absolutely necessary. In fact, the success of the
scheme depends on the extent of co-operation given by the Provincial Govern-
ments concerned, by the people of the respectivVe Provinces and their ropre-
sentativeg here. I have not the slightest intention of belittling this axpect
of the quest'on, and I might be permitted to say that steps have already teen
taken to educgfe the public in Bihar and in Bengal by various means such as
small publications. and also if possible by a film which will go to show the
Valley as it is and the Valley that is going to be. But so far as the relevant
porticn of the critic'sm is concerned, that there was no jgaterial for the
members on which to come to any conclusions, I want respectfully to bring
to the notice of the House that what is more important for this Housc to
'decide is not the technical aspect of the scheme at this stage but whether the
principles on which we propose to set up the agency, namely, the Damodar
Valley Courporation, are sound or otherw se.

Then a point was made out by my Henourable friend Professor K. T. Shah
that th» scheme was not subjected to criticism or inspection at the hands of
experts T respectfully want to inform him through you, Sir, that the preli-
minary scheme was prepared by the Central Technical Power Board. After
that three experts from Amer'ca—one of them was already working with {he
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IDepartment, namely, Mr. Verdouin, and two others namely Ross Regal and
Schlimmer—were appointed to go through the details of the scheme. When
they approved of it Government pushed it to the next stage. .

Iy war stated by ene of the Honourable Members that such schemes, when
prepared by foreign experts do not take note of iocal sentiments, local cir-
cumstances and such other points of local interest. I want to assure all these
Hounourable friends that Indian talent was associated with this project from
the very beginning and wll continue to be associated till it becomes a reality:
As a natter of fact, this scheme was discussed in various confcrences which
were uttended by the representatives of the two Provincial Governments of
Bengal an'd Bibar, as ualso by representatives of the Central Government.
Thesc representatives included experts from the Central Waterways Irriga-
tion uud Navigation Comm’ssion, also Chief Engineers from the Provinccs of
Bengal and Bihar., Representatives of coal interests were there, financiers
were there. In fact, any interest that was considered to be relevant was repre-
sented. This scheme was subjected to criticism in all the four conferences
whicii took place in the course of two years and ultimately the provisious of
the Bill which is now before the House were accepted in principle by the
Government of Bengal as well as the Government of Bihar. There is nothing
new in the Bill to which both the Governments are not a party except the
provision about Central taxat'on, which is a new fcature introduced by tlLe
Select Committee, To that I shall come later on. So far as the supply of
iformation is concerned, I do not think anything more was immediately
possible, but I do appreciate the anxiety of the members to know all about it,
and 1 promise that something on those lines will be done. Incidentally the
Honowruble Professor K. T, Shah referred to the Hirakud Dam. I think he
has been fairly answered by my friend the Honourable Mr. Biswanath Das.
However I want to inform the Honourable Member concerned that I have
been continually receiving representations after representations about the
particular size on which it is proposed to have the dam in the Mahanadi project.
A considerable part of the criticism was due to the fact that the location pro-
posed would submerge certain areas in the Sambalpur and other Indian
States. As far as I was able to see, Sir, there was some politics in i and
“iss of technical difficult'es and technical aspects. It may be of interest to
the Honourable Members of this House to know that the Mahanadi scheme
which has been prepared and on which a bu'ky report has been submitted to
the Central Government, has been approved unanimously by the Orissa
Assembly. If T am to conclude from this that it has the substantial backing
of the people of Orissa, I think I would be justified in doing that. All the same,
8'r, in view of eriticism coming from some important persons—it is not rec:s-
sary to name them—on account of their high position and high engineering
ability, the Government of India decided to appoint an expert committee con-
sisting of Mr. Savage, another American a top-ranking engineer, and Mr.
V'sveswarayya. - I want to assure this House that schemes involving crores of
rupees must be proceeded with with caution because such huge sums are to come
from the tuxes that will be paid by the people at large, and we must take all
rensonable care And caution to see that to the extent to which it is humanly
possible to arrive at the correct planning, the correct designing, that should be
done. T assure the Honourable Members that at every stage expert advice has
been taken, and at every stage from designing to construction. from construc-
tion to utilisation, expert advice, whether foreign or Thdign, will be associated.
Every effort will be made to avoid mistakes, bu¥ if ultimately it is found that
ther: is « small margin of wrong calculation or some such thing, well, you
must generally excuse it. But I promise, as I have said, that-every pre-
caution will be taken.

Then, Sir, another line of cr'ticism was about the objects for which this
Corporation is to be set up. In the original Bill, the objects were fairly
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stated, but the members of the Select Committee thought that it was
bettor thut the objects should be wider and more inclusive, and with that
point in vew certain amendments have been suggested in clause 12, und this
has been well appreciated by the Honourable Pandit Hirday Nath Kunsru
and | want to assure him that in so far as the particu.ar point sbout research,
in connection with generation of electricity and other cognate matters was
referred to by him_ in my opinon it is covered by clause 12 and eclause 21.
But | promise that if I' am satisfied that it is not so clear as I think, I shall
cdrtainly accept a suitable amendment to that effect.

Sir, ] shall not refer to Honourable Members in person, but I have oted
the points which have been referred to by some and I want to confine myself
only to those. Much. has been said about the selection of personnel. 1 put it
when 1 spoke first that on the character and capacity of these three versons
who will constitute the Board will depend the success or failure’ of th: whole
scheine. It is impossible to lay down in words as to what sort of people they
sheald be, and as to what educutional and other qualifications they shoud
possess, but the Government have a fair idea and I may assure the House that
we are constantly at it to find out in what particular terms we can deseribe
the qualifications, not for the purpose of embodying them in the Bill itself,
but for our guidance; and some such thing we have worked out and 1 wouid
Tike to read it to the House: )

The foremost is the highest integrity, incorruptibil ty;

The second is high inteligence;

The third is clear conception of economic development in India on
modern scient fic lines, especially in the industrial and .agricul-
tural field; and aligmnent of ‘economic life on the co-operative
basis; and

The fourth qualification, fairly wide experience of men and affairs.

1 would say that. men possessing these qualifieations in any walk of life
would do well. In this connect'on, Sir, I want to bring to the notice of the
House that in order to secure the co-operation of the two provinces, provision
has heen made that these appointments will be made after consulting the res-
pective Provincial Governments. I have no doubt that the two Provincial
Governments will suggest the right type of men.

This is a great adventure in sectional planning and I agree with the
Honourable Pandit Kinzru that these men must have the vision and spirit of
the pioneer. I would put it still better, Sir, that they should have the vision
of the poet, the zeal of the pioneer, and the capacity of a practical administra-"
tor: and 1 do hope that our country, r'ch as it is in materia’,.is certainly rich
in human talent also, and it will not be an impossibility to find out three top-
rarking men of this description who will rule the destinies of 50 lakhs of
peaple who will be committed to the care and custody, so tossay, of this Cor-
poraticn. 1 wou'd therefore request Honourable Members not to try o ‘ncor-
porate qualifications in the Bill. Tf you agree with me, Sir, that the co-
operation of the PTovinces is a sine qua non, a fair participation iu the selec-
tion of these men must be reserved for the provinees,

As regards other ’appointments I nssure the House as.I did on the first
«coension, that these appointments will go by merit and by no other considera-
tion. In this countrv, unfortunately there are cousiderations which affe-t
selection by merit—eommunal, provincial, religious. political apd even other-
wise. But 1 assure you that in this vast desert, this will be the oasis where
aprointments will be made by merits and merits alone.
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1 will refer to another point which was stressed by my Honoursble friend
Dr. Kunzru. He said that the test by which the whole thing would be
judged would be whether the supply of power would be cheap. I want to
assure him that it is not my view and, 1 should say without hesitation, the
view of this Government, that public utilities should be looked upon entirely
as commercial coucerns. But there are other considerations which may be
taken note of when tar'ff is to be settled; I would bring to the notice of this
House some of these considerations which are expected to weigh with the
Corporation when it actually sits down to frame the tarifis. Purely revenue
cousiderations are now universally regarded as inadequate in determining the
rates to be charged by public utlities. The tendency everywhere, inciuding
India, is to strike u proper balance between considerations of revenue and
those of social well-being. The rate policy, especially of a State-owned
public ufility, is therefore incressingly based not on what the traffic will bear
but on, if oue may say so, what the service will bear. That is to say, the
rate sbould be fixed at or near the lowest level compatible with the overall
Bnanecial soundness of the utility concern so as to leave the customers a
relatively high benefit or consumers a surplus. This social consideration is
often reinforced by an economic one. Lower rates stimulate consumption so -
that the total revenue may increase in spite of a lower margin of profit.  That
is what is known as Henry Ford's principle—the lowest margin of profit and
the largest possible turmover. And 1 have no doubt that the Corporation,
when it starts working, will certainly take all these factors into consideration
before finalising the rates.

Another point made by Honourable Dr. Kunzru was about utilization of
the power so generuted. I want to assure him that all the aspects of the pro-
ject, planning, designing, construction, utilization and re-settlement, have
peen studied with utmost care. I am not dogmatic to say that whatever con-
clusions we have wrived at are the correet conclusions. 1 welcome every
critic’sm that has been offered here or which may be offered hereafier. I
assure you that this Government is functioning democratically, which means
mguimum association of popular opinion during the stage where policy is to
be formulated. But as soon as that is done, it would be undemocratic in my
opinion to interfere when the stage of execution starts. I would therefore
request Honourable Members to send in their suggestions on any of  these
aspects guy time they like, and I promise that every one of them will be
studied and scrutinised with utmost consideration and courtesy.

A point that was made out by Prof. K. T. Shah was that this is n sort of
sectional planning and care should be taken that it does not prejudice the
overall plan that may be evolved later on. I want to assure him that this
whole scheme proceeds on what is known as a Unified Scheme, complete in
“tself vet, it hus got the flexibility to be put in with any other bigger plan that
the leaders of the country may evolve in course of time. In this connection,
Sir, another point which has been stressed considerably by many Honourable
Members is one of (entral control. Here we have to pause and think whether
it is not necessary to have a provision of the type which we have incorporated
in Sect'on 47, if we have to see that any sectional plauning does not prejudice
the overall plan. Whatever the sectional planuing Authority, such as the
Damodar Valley Corporation or any other Corporation or Board that may
come into existence, whatever it does has got to be seen and scrutinised from
the overall point of view and for that purpose the Central (Yovernment must
have the residuary authority to direct in the final analys’s. Tt does not mean
and it is not the intention—the position has been made clear by me on the
last two occasions and I want to make it clear even now—it is not the in-
tention of the Central Government at all to interfere with the day to day
administration; if that wos the .intention we could have immediately made
the Damodar Valley Corporation as one of the Depaztg‘tents. We would have
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appointed a Minister _in charge of the Damodar Valley Corporation. But
that is not so. To give autonomy and to keep policy control are not incon-
gruous things and certainly are not conducive to inefficiency. I therefore
tl}lnk that the provision in Clause 47 is necessary from the ail-India point of
view. The money that will go to finance this Corporation will not be contri-
buted entirely by the people of Biliar or by the people of {Bengal. The Madrasi
stenographer, the Maharati sold’er and the Punjabi merchant,—all will con-
tribute for it, and do you think, if they ask legitimately that they must have
some vo'ce in the formulation of the policy that should govern this and other
Corporations, their request is entirely illogical or improper? No, Sir. I am
sure the whole House thinks with me on this point, but if there is any suspicion
in the mind of any Honourable Member that the Central Government auto-
cratically wants to concern itself with all the details, even the appointment
of a single electrician or a fitter or an office boy,—then, let me at once say
that it is not the idea. Our hands are already too full. Innumerable ques-
tions have to be answered here, apart from any other things, and the supple-
mentaries that come thick and far, they too are innumerable. But the House
will agree with me that such provision is absolutely necessary and it might
interest the House to know that this point has been agreed to by both the
Provincial Governments.

Then, Sir, a point was made about the securing of local co-operation. As
I said, the central theme of the whole scheme is co-operation with the people
of the Provinces and the local areas concerned. In the original Bill, th's
aspect undoubtedly was taken note of, but after giving Turther consideration
to this aspect, the members of the Select Committee provided in Clause 10
for an ‘‘Advisory Committee’’. Now this Advisory Committee wll represent
local interests. Local opinion will be ascertained and, if I may borrow the
formula from the Soviet economy, suggestions Will come from below and
directions from above. Every little part of the scheme, in so far as it affects
any particular area, will be considered by the Advisory Committee and other
Committees. You will find, Sir, in Clause 21 that it is proposéd to have many
such smaller organisations or sub-organisations, for planning, designing, cow
struction operating agency and so on. We have also provided for the estab-
lishment of co-operative societies and other organisations for the better use
of facilities. provided by the Corporation. You will find, Mr. Speaker, that
it has been the background of this Bill that popular opinion should be ascer-
tained and popular representatives should be associated to the greatest possible
extent. This is not, as some veople would have it, as if something was pre-
pared at the top, executed and thrown down the throats of everybody below.
Tt is not so. No Government, no scheme, can be successful unless both of
them secure the heartiest co-operation from those whose lives are affected _by_
the orders of the Government or the facilities made available from the gzcheme
when they are completed. So far as securing of local co-operation is con-
cerned, I have already said that a wider provision has been I"nade in Clause 10.

Another important point that was made out l.)y Prof. Shibbanlal Saksena
was about the provisions about labour,—wages, this, thet and the other. The
same point was raised by him on a former occasion and obviously the same
reply will be made, namely, these are matters which are governed by the
genéral law of the land. Very rec.ent-‘ly this House hLas passed a legislation
for minimum wage.” The same law will govern.

Then another point which he made was about the elaborate procedure for
the acquisition of land and he quoted relevant sections from the Tennessee
Valley Authority. 1 want to tell him that if it was possible To get thie land
immediately it could have been dore, but in that cese, we would have got; the
land and lost the co-operaion of the people. That is mot the intention. sﬂms
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not be the intention. Therefore, the normal law of the land, nameiy, the
Land Acquisition Act, will apply snd in cases where the Corporation req
immed ate possession of any particular area, 1 have no doubt the application
of Section 4 of that Act will be invoked and immediately possession will be
tuken aud compensation will be paid after due and proper enguiry as contero-
plated by the provisions of the said Act.

1 now come to another point, Bir, about resettlement. 1 fully sympathise
with my Honourable friend Mr. Jaipal Singh and also my Honourable friend
Mr. B. Dus. On the last occasion, I gave the assurance that land will be
given for land~and that where it is impossible or where it is not wanted,
adequate compensation wll be paid, and that those people who will be un-
setuled, expropriated or uprooted, they will get cottages for hovels, hongst
means for doubtful living and faith for fwnaticisms. That is how 1 described
it. 1 give the same assurance. Mr. Jaipal Singh said that the baniya siould
not be resettled. I do not think in terms of caste but think'ng in terms of
function, 1 regretfully say that this institution of usuries is as old as the
yonder hill.

An Honourable Member: Baniya is not a caste.

The Honourable Shri N. V. Gadgil: If I am wrong, I am prepared to oor-
rect, but in my part of the country. baniya is a caste. However, that is a2
small matter.

But the system of usury is there and the reason for it is also well known.
When men try to spend more than they earn or earn less than what thew
reyuire, usury comes in. Here is the field for the soc'alists. Here is a field
for those social visionaries who are out to establish a classless society based on
_equality to come and offer their services and have model communities and
model villages where both the baniya and the political agitator will be con-
spicuous by their absence. I might take the House into confidence and sa3
that it ie the intention that model villages will be made available. (An
Honourable Member: 'Only intention’’!) As a matter of industrial develop-
ment of this Valley, there will be many factories and it is possible—in fact, it
should be done—factories should be owned and conducted on co-operative basis
inewhich some of the backward classes may legitimately take part.

Then Mr. Jaipal Singh referred to culture. I plead ignorance here. I
frankly do not know much about Santhal culture, but I can assure him that
whatever is good in their culture including the dance, attemps will be made
to preserve them. He referred to it as spiritual rehabilitation. I can assure
him—without understanding the full -implicat'ons I must confess—that all
attempts will be made as far as possible to see that those whé are resettled
do not feel themselves in some strange unknown world but that they will be
regettled in fairly familiar circumstances.

The last point, Sir, that I want to refer is about Central taxation. I do
not want to repeat what I said on the last oceasion but 1 want very earnestly
to bring to. the notice of Honourable Members that if one after another field
after field of economic activities which vield returns or which constitute the
sources of Central tdxation, are given over to autonomous bod'es, the Central
Government will be left with the Finance Minister without the finances. Im
the past whenever there was any dificulty for the Provinee, whether it was
a famine or flood, it simply sent & 8.0.5. to the Central Government and got
the amount. Crores of rupees have been advanced to many Provinces. T do
not want to hame them. Provincial Governments are constantly ask’ng and
thev are having pressure from the respective people to ask for grant for the
development of industries, or particular projects or for putting educption on
a sonnder basis and a hundred and one schemes. If some of those demands
are to be met. T would like to know from where are they to be met? For-
tunately our Finance Minister is a well to do man, but there is s lm't 16 it
also. Bo it is only financial prudence to provide for ‘central taxations; and T
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appeal to Hononrable Members in a!l humility to apply a little more thought
to this particular aspect. I have not prejudiced in the least the sources of
Provincial taxation in so far as this scheme is concerned. The irrigation dues
will be under the control of the Provincial Government. The sale tax which
I am told is ten annas in the rupee n some provinces, that is a substantial
portion of the selling price will still be a subject of Provincial taxation.
Having given both these sources it is only proper that something should be
made available to the Centre which is also a shareholder along with the two
other Provinces of Bengal and Bihar.. I will not refer to the fact that Central
taxation also helps to make the concern run more efficiently and on sounder
commercial principles. That point was sufficiently dealt with by me on the
last occasion. Even the yield from Central taxation is not gong to be an-
nexed in its entirety by the Central Government. Under the present consti-
tution and the Constitution that will come hereafter the Provinces will have a
fair share in the yield from income-tax, Corporation tax and other taxes. It is
only taking by one hand and giving by another hand, not the whole quantity
however, but after retaining a good portion of it. There is this that when
the Provinces in future ask for something like a subventon or a grant from
the Centre, their request is reinforced by the fact that the Centre huas received
so much from these concerns, why should not the Centre give? I am only
providing a potent and powerful argument for the future Provincial Govern-
ments and their representatives here. o

. T should therefore ask Honourable Members to give a little more thougi't
and v'sualize what will be the state of affairs if activity after activity is so
to say embodied into a Corporation with autonomous power and no liability
for central taxation, just imagine the position. These are the points, Sir,
which were more or less raised by the Honourable Members iu their speeches.
As I said criticism has been very moderate. the speeches have been appre-
ciative and even complimentary. I thank the Honourabe Meibers fur vl e
good words they have said about me. But I have got partners in this and
they are the officials, who will remain unknown, because the highest ideal of
Civil Service was described by one of the greatest Englishman as ‘‘integrity,
industry and anonymity’’. So they will remain unnamed but I can assure
you that they will co-operate to the best of their ab'lity; they have adjusted
to the spirit of the times; they know what the people want and they will cer-
tainly respond to it. I thank you. Sir, I have done.

Mr. Speaker: The question is: .

“That the Bill to provide for the establishment and regulation of a Corporation for the
development, of the Damodar Valley in the Provinces of Bihar and West Bengal, as reported
by the Select Committee, be taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take the Bill clause by clause.

Shall we have the same understanding as we had the other day in respect
of the other Bill? , .

Mr. Naziruddin Ahmad (West Bengal: Muslim): Yes, Sir. }

Mr, Speaker: I am inviting the attention of the Honourable the Minister 3
the fact that he knows the understanding that we had during the course of the
Tndustrial Finance Corporation Bill as regards the amendments of Mr. Nazirud-
din Ahmad (An Honourable Member: ‘‘only’’}—not ‘only’ and similar ones—
and the understanding was that in cases where the amendments are verbal,
just to have a better linguistic form, if the Honourable Minister states that he
will accept them or he will consider them, there will be no further discussion
about them.

" The Honourable Shri N. V. Gadgil: Now it has been established ns a con-
wention, I shall say ‘I accept’ or ‘reject’.
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Mr. Speaker: That will be the position.

Mr. Naziruddin Ahmad: Sir, I beg to move: .
“That in part (2) of clause 2 of the Bill, for the words ‘Damodar river', the word
‘Damodar’, be substituted.’’

The Honourable 8hri N, V. @adgil: Sr, I do not accept it.

Mr, Speaker: He is not inclined to accept the amendment.

Mr. Naziruddin Ahmad: My difficulty is this: That while describing che
river “‘Damodar’ as *‘Damodar river’’ the Flooghly is described as merely
““Hooghly" gnd not *‘Hooghly river”. 1In the interest of uniformity I have
suggested that they should be called “‘Damodar river” and ""Hooghly river’.
1 have also suggested the alternative that if we keep the words *‘Damodar river™,
1 request the Honourable Minister to make similar amendments in the case
of the ' ,Hooghly river'

An Honourable Member: Is this the convention, Sir?

Mr. Speaker: He is just trying to explain his point of view. 1 shall now
place the amendment before the House.

Mr. Naziruddin Ahmad: I think the purpose of the amendment will b
acceptable to the Honourable Minister,

The Honourable Shri N, V. Gadgil: 1 will accept your '‘Hooghly river’, bus
not the ‘Damodar’.

Mr, Naziruddin Ahmad: Then I do not press it.

Mr. Speaker: Then the amendments 4 and 5 relating to clause 2 are disposed
of.

Mr, Naziruddin Ahmad: Sir, I beg to move:

“That in part (2) of clause 2 of the Bill, for the word 'its’, the word *hie’, be substituted.’”

1 think, Sir, speaking of the river Damodar which is a male river, the word ,
**his’’ would be more appropriate, The river Ganges or Ganga is feminine, but
the Damodar is maseuline. There is a similar use in the English language
where Sun is miasculine and the Moon feminine. In order to keep the sacred
waflition, I think this amendment should be accepted.

The Honourahle Shri N. V. @adgil: I do not agree.

Mr. Speaker: That disposes of ameidmeits 4 and 5.

Mr, Naziruddin Ahmad: Sir, I move:

“That for part (4) of clauze 2 of the Bill, the following be substituted :

‘(4) “‘participating Governments”, means the Centra! Government and the Provineial
Governments'."

Clause 2, sub-clause (4) in the Bill refers to participating Governments as

meaning the “‘Provincial Government of Bihar and the Provincial Government

of West Bengal''.. In clause 2, sub-clause (6), the expression *‘Provincial
Governments'’ has been defined as the ''Governments of Bihar
17 M. and West Rengal”. The repetition of the expression *‘Provincial

GoverAiment' in a small sub-clause is unnecessary. The amend:
ment shortens the definition by using a technical expression which has been
defined.” 8ir, I move, )

The Honourable Shri N. V. Gadgil: Sir, I do not accept it.

Mr, Naziraddin Ahmad: Sir. T move:

““That for the words ‘Central Government’, wherever they occur in the Bill, the words
‘Dominion Government’, be substituted.”

In the new set-up the Central Government no longer exists as a legislative
reality and the: phrase ““Dominion Government’ oceurs in the Indian Indepen-
dence Act and in section 16(2) and in many other places of the Govermmnent
of India Act as adapted. So that ghould be the proper expression I have heard
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it said that the ‘‘Central Government is only & transitory expression; so is
the ‘‘Dominion Government’’ because the entire constitution is now. under
consideration. It may be said that after the constitution is framed, *'Dominion
Government’' will be obsolete, but so will be miany old expressions in so many
other Acts, and there will have to be an Adaptation Order for all Acts—provin-
cial and Central—to bring them up-to-date. So for the time being I think
“Dominion Government’ will be the more appropriate expression, though
later on we can change it. This expression occurs in the Government of Indiu
Act which is our present constitution and my amendment is congistent with if.

The Honourable Shri N. V. Gadgil: Sir, 1 cannot accept it, because ihc
words ‘‘Central’’ and ‘' Provineial” are well understood and Dominion status
will soon disappear. .

Mr. Speaker: The question is:

““That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I move:

“That in sub-clause (2) of clause 3 of the Bill, for the \\ordi “The said Corporation’ the
words ‘The Corporation’, be substituted.”

This is shorter and sufficiently expleit.

The Honourable Shri N. V. Gadgil: Sir. I cannot accept it.

Mr. Speaker: The question is:

“That clause 3 stand pari of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Prof. K. T. S8hah (Bihar: General): 8ir, I beg to move:

““That after sub-clause (1) of clacse 4, of tha Bill, the following new sub-clause be inserted
and the existing sub-clauses (2} and (3) he renumbered accordingly : L T

‘{2) One of the members of this cl‘poratwrl shall be a person with qualifications as Electrical
Engineer and with at lesst ten years' experience a: snch engineer in the Indian Service of
Engineers, or as consulting engineer in a firm of practising electrical engineers of not less than
ten years atanding. Another of those members shall be a person_with quoalifications as Ciwil
Engineer and experience of at least ten years in the Ministry of Works., Mines and Power, or
m the Department of Public Works of any Provincial Government with special reference to
Irrigation Works :

Provided that the Chairman of the Corporation shall be preferably a person with experi-
ence as head, or director ar principal manager of & business enterprise of the nature entrusted
to the Corporation.” "

This amendment. which T venture to put before the House, i3, amongst

other things, for the following reasons: —

It is, T may say at the outset not intended to tie down the hands of thz

responsible authority making such appointments. I have the fullest confidence in
the anxiety and desire of that authority to make appointments of only
very fully qualified and experienced persons for posts of this kind. I
was all the more happy and confirmed in this confidence when the Honourable
Minister in charge of this Bill assured the House quite emphatieally that n
these appointments, merits and merits alone will determine his choice. I
repeat that 1 was very happy to hear this. But I would even be willing not
to press my amendment but for certain speeches made in this House.

The point T would like to submit to this House is:—first, that this attempt
on defin'tising the merits is not without preenrdent, or without its value io
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those who guide or make the appointments. We have in laws relating to the
appointment of Judges of High Courts or ‘other judicial officers, some definite
standard of this kind, laid down not because it is accepted or believed that
those possessing: five or ten years judicial experience will necessarily have
more wisdom because of the number of years they have practised. That is ot
the intention. The intention rather is that here is some kind of an objective
standard, a definite yard-stick by which to measure, by which to judge the
qualifications for such responsible posts.

1 am fully aware that it would be necessary to have men of ideas, men of
vision, men of courage in such posts. But may I submit, Sir, that these
are very big words, somewhat vague in their connotation and denotation; and,
therefore, should we not offer some kind of objective measure for judging ail
these—not that these qualities should be excluded but that they should be
more concretely visible. I do not think therefore, that we would be tying up
the appointing authority to a very narrow limited field. It is possible to be
misled by such big words, especially when we have no definite standards to be
guided by in asssessing the actual possession of such qualities as are implied,
as are conveyed in words of the type I have mentioned.

A man of ideas, for example: we all would welcome such a thing. But how
is that to be judged. Is he to be a man of ideas or one who talks most, even
though he may be repeating himself or using the least convincing words? Are
we to judge the man of ideas merely because he can repreat the morning news-
papers for news? I have come across people very often who pass off as brilliané
individuals in their own line, but whose qualifications, when one goes into them,
amount to nothing more than what others have done, duly edited and brought
up to date by themselves.

The question also of vision: 1 am very happy that men of vision are going to

be appreciated. I am very happy Sir, that the Honourable Minister would
require men with the vision of a poet and the executive capacity of an admini-
strator and the adventurousness of pioneers. That would make a most excellent
_cembination. with which I at least would not be dissatisfied. But I would
submit to the Honourable Minister and the House that the judgment would
require some kind of an objective standard or test. My great fear in this matter,
which T have found on a previous oceasion, is the possibility of political infuence
that T hope every one would agree ought to be and would be avoided. It is
for that reason, Sir, that I have suggested for two at least ouf of the three
members proposed for the Board some definite technical qualifications and
experience, not necessarily in the service of the country or as officials of Govern-
mnt: but even where they could be found as heads or managers or consultants
in private practising firms. And may T also add that this does not exclude
non-Indians from such appointments if you cannot get more suitable experts.
I may further add that I would prefer Indians in these matters wherever avail-
able, even if they be not cent per cent experts that foreigners may be. Even if
thev are 98 or 99 per cent of that, T would prefer an Indian. Thgt may be &
little parochialism on my part but I must confess that I am guilty of tha!

parochialism.

The last is a question of courage. I hope no one is going to confound
courage with foolhardiness or by daring to take a mere leap in the dark. Here
there is nd such danger because all the preliminaries seem to have been as well
worked out as may be. Therefore the danger that may arise, and the kind
that T have indicated to this House is as fully guarded against as can be.

T would therefore beg leave of this House to be allowed to withdraw my
amendment, resting as I have on the assurance given by the Honourable Minister
in making these appointments.
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Mr. Speaker: Well, I need not put it before the House. So there is 1
question of withdrawing.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

DECLARATION BY MEMBER
The following member made the declaration under Rule 2C:
The Honourable Maulana Abul Kalam Azad (United Provinces: Muslim):

DAMODAR VALLEY CORPORATION BILL—conid.
Mr. Naziruddin Ahmad: Sir, I move:
“That for sub-clause (2) of clause 4 of the Bill, the following be substituted :
“(2) No person shall be eligible for being appointed or for continuing as a member—
(a) if he is a member of the Central or of any provincial legislature; or
(b) if he has any interest. direct or indirect in any contract subsisting for the time
being and made with or in any work being done for the Corporation except as a

v

shareholder (otherwise than as a ‘Director) in an incorporated company’.
This amendment is only an attempt to rearrange the wording in the
authorised manner. The text is rather imperfect and this is an attempt to
clarify it.
The Honourable Shri N. V. Gadgil: I cannot accept the amendment.
Mr. Naziruddin Ahmad: Sir, I shall only move the latter part of my next
amendment. I move:

“That in sub-clause (2) of clause 4 of the Bill, the commas after the words ‘being
appointed’ and the words ‘continuing as’, be omitted.”’

Commas are necessary only to put a check on the reader’s progress and to
enable the reader to appreciate the sense. In this case they really retard rather
than facilitate the purpose. A recent authority has said that cominas which ye
not necessary for clarity are to be avoided. [n this case it would be a gain if
the commas are eliminated. :

The Honourable Shri N. V. Gadgil: I cannot accept the amendment.

Mr. Naziruddin Ahmad: The Honourable Minister is too peremptory.

Shri K. Santhanam (Madras: General): Sir, I move:

“That in sub-clause (2) (b} of clause 4 of the Bill, the words ‘provided that where he is a
shareholder he shall disclose to the Corporation the nature and extent of shaves held Ly him
in such eompany’, be added at the end.””

The Homourable Shri N. V. Gadgil: Sir, T am prepared to accept the amend-
ment, provided for the word ‘corporation’ the word ‘Government’ is substituted.
The appointments are to be made by Government before the Corporation comes
into cwmtence and therefore the disclosure must be to the Government.

Shri K. Santhanam: I accept the suggestion of the Honourable Minister.

Mr. Naziruddin Ahmad: The word ‘provided’ begins with a small leiter. It
should begin with a capital letter, as it begins a sentence.

Mr. Speaker: Otherwise the full stop at the end must be turned into a
comma | ¢

The question is:

“That in sub-clause (2! (b) of clanse 4 of the Biil, the words ‘provided that where he is a
shareholder he shall disclose to the Government the nature and extent of shares held by him
in such company’, be added at the end.” '

The motion was adopted.



DAMODAR VALLEY CORPORATION BILL 765

. Mr. Speaker: I think amendment No. 11 (List 8) drops out.

Mr. Naziruddin Ahmad: I have to mauke a point about if, Sir. This amend-
m nt relates to clause 4, sub-clause (2), part (2). There the expression 'Central
Legislature” occurs. 1 suggested ‘Dominion Legislature’ instead of ‘Central
Legislature’—not that I wish the House to accept it but to accept the _prmmple_
that this Legislature should be really described as the Central Legislature.
Bat th's Leg'slature has been described as the Dominion Legislature in other
pliwes in the Bill. If the Honourable Minister accepts the clause as it is, it
wll require mmendment in other places.

With regard to item (b) of the sub-clause in the expression ‘other than =
director' within brackets, the word ‘director’ should begin with a capital letter.
There has been a mistake and T also missed it at the time of sending my amend-
ments, That short notice amendment would, I think, be accepted.

Mr.*Speaker: The Honourable Member's general amendment, I take it, is
to substitute the word ‘Dominion’ wherever the word ‘Central’ occurs, Ts it s0?

Mr. Naziruddin Ahmad: No. Sir. This refers to the Dominion Legislature
and not to the Dominion Government. As T have explained. I do not desire
the House to nccept mv amendment—I1 rather desire it to reject it, that is to
say, to stick to the draft as it is. There are anomalies in some other places to
which T shall refer later on.

Mr. Speaker: Then there is no question of putting the amendment.

Mr, Naziruddin Ahmad: Sir, 1 also made a point regarding the -word
‘Director’.

Mr. Speaker: A note of it has been made for the printer.

Mr. Naziruddin Ahmad: It is not a printing mistake; it appears in all the
drafts.

Sir. T shall move the next amendment. T move:

“That in sub-clause (3) of clause 4 of the Rill, for the words 'any defect in the appointment
of a member’, the words ‘any appointment or conti e in office of 3 member contrary tor
sub-section (2)', be substituted, and the word ‘thereof’, occurring at the end be omitted.”

«With regard to the first part of the amendment I submit that the amendment
is more specific: the Bill clause is not so specific. There are two points. firstly
of a member being appointed and secondly his continuance in office. So far
as the appointment is concerned there is sub-section (2). The direct statement
would be that if any .appointment is made or again if a member ‘continues”
contrary to sub-section (2). even then the proceedings, or the action taken
by the member, will not he vitiated. )

With regard to the second part of the amendment T submit that the word
‘thereof’ is absolutely unnecessary. ‘Member’ has been defined to he a mem-
ber of the Corporation. ‘Member’ here means a member of the Corporation.
‘Member' alone ik quite enough heciuse it has heen accurately and prec’sely
defined. 8o this word has to be deleted.

Mr, Speaker: What is the reaction of the Honourable Minister. T would
like him to considbr this question about continuance.in office.

Shri K. Santhanam: Sir, T do not think it is proper. Suppdse the Corpora-
tion has come to a decision. Whether it is valid or not depends upon circum-
stances. We cnnnot say that it shall be valid for all time even though it has
been \'itiﬂtefl actually. The word ‘continuance’ will not he proper.

The Honourable Shri N, V. @Gadgil: Sir, T am not willing to accept tho
amendment of the Flonourable Member.
Mr. Speaker: Then I shall put elause 4, as amended.

Prof. Shibban Lal Saksena (U1. P.: General): Sir, there is an amendmeunt
to this clause by me of which T have given notice in the morning.
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Mr, Speaker: I have got something very long just now. The Hounourable
Member is rather late in giving his amendment. Has e given notire to the
Honourable Minister about it?

The Honourable Shri N. V. Gadgil: Sir, it is impossible to grasp the impli-
cations of such a long amendment at such short notice.

Mr, Speaker: For the benefit of all Members T might repeat that, generally
speaking, I shall not be inclined to waive notice at the last minute unless the
amendments are substantially agreed to by the House. That is the position.
The Honourable Member gave notice of his amendment after the session began
today. I am afraid I should not give my consent to the waiving of notice in
this case.

Prof. Shibban Lal Saksena: Sir, I am sorrv for the delay in giving notice.
It happened because vesterday was Sunday and I could not give notice vester-
day. I am sorry for it. There are two or three points in this amendment
which T would suggest to the Honourable Minister to accept and incorporate
in the Bill. In my speech the other day I made some suggestions particulariy
with reference to the Tennessee Valley Act. There were three points spesially.
In the first place there should be some rotation and term among members.
If T. V. A. has continued for the last 15 vears I think the Damodar Valley
Corporation may continue for quite a long time. There must be a suitable
provision for appointing members and for carrving them on by rotation. T
therefore suggest that there should be & nine year term and three members
should be appointed for three, six and nine years respectively.

The second point was that the term ‘Financial Adviser’ should go and for
that the word ‘Treasurer’ should be substituted. The Honourable Minister
has promised that the three men he would appoint would he men of great
merit. Then vou must trust them. In view of that a seprate Financial Adviser
appointed by the Central Government will only detract from its autonomous
working. I therefore want the Honourable Minister to consider this point.

The third point was this that the members should take an oath before
taking up their office. The Honourable Minister said that when thess members
are appointed by him he will not interfere with them and said there canld
even be a separate Ministry for that purpose. Tf he realizes that the importance
of the work is such as to warrant even a separate Ministry. then these men
before taking charge should take an oath as is done by the T. V. A.

I have suggested these three points and T hope the Honourable Minister
will take note of them and, if possible, accept them.

Mr. Speaker: The question is:

*“That clanse 4, as amended, stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to the Bill.
Mr, Naziruddin Ahmad: Sir, I move:

“That in sub-clanse (1} of clause 5 of the Bill, for the words ‘member of the Corporatien’,
the word ‘member’, be substituted and for the words ‘shall’ devote thu whole of hia time to

the affairs of the Corporation’, the words ‘shall be a whols time servant of the Corporation’, be
substitoted.” -

The Honourable Shri N. V. Gadgil: Sir, I accept the amendment,
Mr, Speaker: The question is:

“That in sub-clause (1) of clause 5 of the Bill, for the words ‘member of the Corporation’,
the word ‘member’, be substituted and for the words ‘shall’ devote the whole of his time to

the affairs of the Corporation’, the words ‘shall be a whole time servant of the Corporation’, be
substitoted. "’

The motion was adopted.
Mr. Speaker: As ] have already said I do not propose to waive notice in

the case of the amendment of the Honourable Member, Prof.. BShibbanlal
Saksena, but he might speak on if.
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Prof. Shibban Lal Saksena: I have tried to include here conditions ol
labour for the labour employed by the Corporation. 1 wish I were allowed
to move the amendment as it is of a very important nature. But I will make
my submissions and if the Honourable Minister is agreeable he may include
the provisions. The_ Honourable Minister himself promised that all the
measures brought about by the Legislature will apply to them. But as the
Jaw stands, tbey do not apply. They are only meant for certain industriés.
For example, the Maternity Benefit Act 15 meant for certain industries, Simi-
larly the State Insurance Bill is also meant for some particular industry; 3o
also the Minimum: Wages Bill. What I have said in my amendment is: )

A1l contracts to which the Corporation iz a party and which require the employment of
labourers and mechanics in the construction, alteration, maintenance, or repair of bmildings,
dams. locks, or other projects shall contain a provision that the minimum rates of wages shail
be detgrmined in accordance with the provisicns of the Minimum Wages Bill..."

Shri Ehurshed Lal (U.P.: General): On a point of order, Sir, The Honoura-
ble Member not having been allowed to move his amendment, can he go on
with it? T submit that all that we have now before the House is the clause
as it is. FEither we pass it or reject it. The Honourable Member cannot go
on referring to his amendment, I think.

Mr. Speaker: The position is this.  Though the Honourable Member is not
permitted to move his amendment. T think it iz perfeetly competent for him
to say as to what he would have wished in place of the particular clause. He
is not moving any amendment as such, but he may give the substance of it
rather than read it. The difficulty was created because he began reading it.

Prof. Shibban Lal Saksena: T only want to emphasize in regard to labour
employed by the Corporation that the minimum rates of wages shall be deter~
mined in aceordance with the provisions of the Minimum Wages Bill, and due
regard shall be given to those rates which Lave been secured for work of &
similar nature through collective agreement by representatives of cmployers
and employees in industrial concerns in the vieinity. When such work is done
directly by the Corporntion, the same rates of wages shall be paid by it
Behefits of all Central and Provincial legislation undertaken by them in ihe
interests of labour and particularly of the State Insurance Bill against sickness,
aceident and maternity shall be spplicable to all labour engaged in the work of
the Corporation.

Sir. T think the Honourable Minister thinks that these will app'y automati-
cally, but if he reads the Bill carefully he will find that the above provisions
apply only to certain classes of labour and do not automatically apply to rhis
labour. As the intention is that these beneficial measures should also appis
to labour employed by the Corporation, I think he should make some amend-
ment. VThe Honourable Minister said that these beneficial measures shall
apply to labour employed by the Corporation. The Minimum Wages Bill
is related to twelve industries. Tt will not automatically apoly to labour
employed in the Corporation. Similar is the case with the Maternity Act.
Thev will apply only to those people who are in fthe industrial concerns and
they ‘will not therefore apply to labour in the Corporation. As 1 pointed out
the other day, the American law made special mention of those facts in their
legislat'on, and T feel if he accepts at least the last three clauses of my amend-
ment—of.course T am not moving it—it will improve the Bill and it will serve
the purpose we have in view. I would request the Honourable Minister to
inelude the above in the provisions.

Shri Jaipal Singh: Professor Saksena has made rertain remarks 1 ~egard
to the kind of treatment he would like for workers who would be employved
at least in the construction period of the dam, because, after that, anyone
who would be employed would be more or less on a permanent basis. [
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would suggest that this project offers Government an opportunity to implement

something which it has been preaching for decades. The Whitley Comumission

recommended the abolition of indirect employment. Then came the very
famous Dr. Rajendra Prasad Committee. . . .

Mr. Speaker: Order order. I am afraid the Honourable Member's remarks
will be.outside the scope of the present motion before the House. The learned
professor who wished to move an amendment wanted to include all that he 1ad
suggested in his amendment, but as the amendment is not before the House,
no other member can be permitted to have a say on the subject matter of his
amendment. I only permitted him to have his say because he wanted to lay
before the Honourable Minister the particular point of view which he should
take into consideration, particularly in view of the amendment which he had
tabled and of which I was unable to waive notice. The clause is restricted
only to members of the Corporation and the conditions of their service. The
general labour problem is not covered by this clause.

Shri Jaipal Singh: As far as I can see, labour which should be empioyed
during the construction period of the dam is not covered. I was just wondering
whether'a case had not been made for an assurance by the Honourable Minister
that Government would endeavour to have the very best conditions of service.

Mr. Speaker: The point may be important, but it is entirely irrelevant so tar
as the present motion before the House is concerned. The motion hefore the
House is ‘‘that clause 5 stand part of the Bill’”’, and clause 5 speaks of niombers
of the Corporation and says that every member of the Corporation shall devote
the whole of his time to the affairs of the Corporation. Therefore any d:scus-

~sion about labour would be out of place here.

The question is:

“That clause 5, as amended, stand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to the Bill.

-
Dr. P, S. Deshmukh (C. P. and Berar: General): I do not wish to move
my amendment, but I would like to say that the structure of all these three
clauses is frightfully unsystematic and it appears really to be right in the way
T had suggested. But as I see there is 'mo chance of my amendment being
accepted, I do not propose to move it. Yet I want to put one question to the
Honourable Minister. At least to my reading. there is nothing to show whether
the Secretary or the Financial Adviser are going to be members of the Corpora-
tion. The Secretary is said to be the chief executive officer of the Corporation.
If it is possible for the Honourable Minister to clarify the point, T wou'd he
grateful. ’

Mr. Speaker: That he would do after the amendments are moved.

Mr. Naziruddin Ahmad: T beg to move: .

““That in sub-clause (1) of clause 6, of the Bill, for the word ‘secretary’, the word
‘Secretary’, be substituted and for the words ‘financial adviser’, the words ‘Financial Adviser’,
be substituted.”

The department has attempted to belittle the Secretary and the Financial
Adviser by using small letters.

Shri K. Santhanam: On a point of order, Sir. As thig thing is “recurring.
1 think we should have vour ruling as to whether such amendinents come as
part of the legislative work. T think it is & sort of mechanical wori with
which we are not concerned. T would like to have your ruling, Sir.

Mr. Naziruddin Ahnmtad: May T submit with great respect that the question
would depend on the merits of the amendment? The fact that these corrections
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were not made in the House before, is due to one simple reason that wuch
wistakes never occurred in our previous experience. These mistakes are occur-
ring only now. The question is whether we should be permitted to move
.amendments. This is the place where we huve amended. These things cannol
be done outside the House. You will be pleased to notice that in sub-section
(1) the word ‘‘Secretary’” begins with a small letter, but in sub-section {2) of
the same clause it begins with a capital letter, These are obvious mistakes.
A little discussion will disclose a large number of mistakes. 1 really wanted
to correct them and 1 do not know how they could be corrected except by the
vote of this House. These have come formaliv before the House and we are
passing the Bill as it is. So I submit the point of order is absolutely wrong.

Mr. Speaker: Whether one calls it a point of order or not is not very
material. I am of the view that these are, really speaking, printer's mistakes:
but it is just possible to imagine that sometimes big and small letters may make
a difference. So every amendment will have to be decided on its own 1ne=ts:
but for the most part, these appear to be mistakes to be corrected luter oi.
They should not be the subject matter of amendinents. 1 might also express
one fear that when all these amendinents are carried out and the Bill, as
amended with big gnd small s, f and a, goes to the printer, it is just possidie
that he may comm!lthe old mistakes and there would be no end. 1 appreciats
the Honourable Member's anxiety or desire to have the Bill us correctly put
on paper as possible. The best course would be to hand over thes: suggestions
to_the draftsman who will see to them at the time of printing that these
mistukes do not recur.. I think ‘that would be the best solution. Tt will save
the time of the House also.

Mr. Naziruddin Ahmad: Sir, the difficu’ty iz that T ecannot accept the
feeling that these are all printer’s mistakes. Printers do make mistakes but

these are the mistakes accepted by the Department. The Depart-
3 p-u. ment haye got to see the proofs und satisfv themse!ves as recards

the accuracy of the final copy. But here the prnter’s mistakes
have been accepted as the correct version by the office. The Bill shou'd he
c8iréct in form. In the Select Committee stage I gave notice of a large num-
ber of amendments. I do not desire to sav what happened there but we find
that while some corrections have been made, there are still other mistakes.
I submit when the Select Committee introduces a correction, that correction
should be specially looked into by the proof-reader. That has not been done
here. Can we flog the printer who is not before this House, whom we cannnt
hold responsible for any mistakes? He is liable to commit mistakes but now
the mistakes are those of the Department and are now part of the Rill.

Mr. Speaker: Then we will leave it to the Department.
Mr. Naziruddin Ahmad: Can a mistake be corrected outside the House?

Mr. Speaker: Yes, I have no doubt. Suppose a word is mis-spelt; what
shall we do? Bhgl]l we again come back to the House? Obviously we are not
going to come to the House for that purpose. But when the copy of the Bili
is finally sent to the Governor-General for his assent, if there are any mistakes
of commas, mistakes of spellings or of small or big letters. I do get them
corrected; T correct them and initial the corrections and send the cony to the
Governor-General. These are obvious mistakes for which no motion is necessary
before the House.

Mr, Naziruddin Ahmad: Who is respons‘nble for these mistakes?
Mr, Speaker: Somebody; if not the printer, the Department—not the Legis-
lature. 8o I do not think we need have these amendments at all.

Now, Prof. Shibban Lal Saksena has given nctice of amendments to slause
6, 7 and 8, they are sll out of order.
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Prof. Shibban Lal Saksena: They are all of a consequential nature. I do
not want to speak on them.

Mr. Speaker: The question is:

““That clause 6, stand part of the Bill.”

The motion was adopted.

Clause 6 was added to the Bill.

Mr. Naziruddin Ahmad: In clause 7 also my amendments are similar io
those I have referred to in the last clause. Similar mistakes appear hcre also.

Mr. Speaker: This amendment is disposed of by what I have said before.

Mr. Naziruddin Ahmad: But I wish to mention so that notice may be taken
of it.

Mr. Speaker: It will go to the Department. '

Dr. P. S. Deshmukh: Sir, I wanted to put a question to the Honourable
Minister. I want to know whether the Secretary or the Financial Adviser or
both of them would be Members of the Corporation, and as to why there is no
provision so far as this point is concerned.

The Honourable Shri N. V. Gadgil: They cannot be, begause it is clearly
stated in clause 4 that ‘“The Corporation shall consist of a €hairman and two
other members. . . . . .

Prot. Shibban Lal Saksena: Sir, T have a suggestion to make. Clause 7
deals with conditions of service of officers and servants. May I ask the
Honourable Minister whether he would not think it proper if conditions of
service for labour were also introduced here, so as to ensure the application
of labour conditions to workers engaged by the Corporation?

The Honourable Shri N. V. Gadgil: The Honourable Member was absent
when I replied to the general debate; if he had been present he would have
found the right answer there.

Prof. Shibban Lal Saksena: I was there.

Mr. Speaker: He will not be permitted to repeat it; repetition is not permite
ted in®this House.

The question is:

““That clause 7, stand part of the Bill.”

The motion was adopted.

Clause 7 was added to the Bill.

Mr, Nazu'udd.m Ahmad: Sir, in clause 8 there are some mistakes—not some
bl:\t a variety of mistakes have been committed. The word ‘‘Financial’’ begirs
with a capital letter and ‘‘adviser’’ with a small letter. Probably einphas:s
is laid on finance and not on the advice.

Mr. Speaker: The question is: -

“That clause 8, stand part of the Bill.”

The motion was adopted.

Clause 8 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, T move:

“That in clause 9, of the Bill, the comma after the word ‘partner’, be omitted and for the
word ‘agents’, the word ‘agent’, he substityted and a comma be inserted thereafter.”

‘With regard to the commas they are perhaps too insignificant to be agreel
to by the Honourable Minister but with regard to the word ‘‘agents’’ T think
the singular is the propar expression. Sir, I move.

The Honourable Shri N. V. @adgil: Sir, T am going to accept it.
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Mr, Speaker: The question is:

““That in clause 9, of the Bill, the comma after the word ‘partner’, be omitted and for the
word ‘agents’, the word ‘agent’, be substituted and a comma be inserted thereafter.”

The motion was adopted.

Mr, Speaker: The question is:

*“That clause 9, as amended, stand part of the Bill.”

The motion wa3 adopted

Clause 9, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I move:

“That in clause 10 of the Bill, for the words ‘Subject to any* rules made under section 58
the Corporation may’, the words ‘The Corporation may in the prescribed manner’ be
substituted, and the words ‘from time to time' be omitted.’”

- Sir, with regard to the first part of the amendment, the word ‘‘prescribed’’
has been defined in the Bill. Instead of using the word in the defined sense
which would have made the matter simpler, the definition has been given up
and an elaborate statement is attempted to be made. I submit, if we say that
“‘the Corporation may in the prescribed manner’ do certain things, that is
quite enough.  What is the use or utility of a definition if we do not ut'lise that
definition?

With regard to the next part of the amendment, the deletion of the words
“from time to time’’, they are unnecessary because whenever a power is given,
according to the General Clauses Act it is implied that the power can be exer-
cised by the authority ‘from time to time as occasion arises’. The House has
already accepted this principle in previous legislation. T submit both these
amendiments should be accepted. Sir, I move.

Mr. Speaker: Amendment moved:

“That in clause 10 cf the Bill, for the words ‘Subject to any rules made under section 58
the Corporation may’, the words ‘The Corporation may in the prescribed manner’ be
substituted, and the words ‘from time to time’ be omitted.’’

The Honourable Shri N. V. Gadgil: I do not accept it.

»Mr, Speaker: Does the Honourable Member wish to have his ameundment
put to the House?

Mr. Naziruddin Ahmad: Sir, I consider it important and would like it to
be put to tle House.

Mr. Speaker: The question is:

“That in olause 10 of the Bill, for the words ‘Subject to any rules made under section 58
the Corporation may’, the words ‘The Corporation may in the prescribed manner’ be
aubstituted, and the words ‘from time to time’ be omitted.”

The wotion was negatived.

Mr, Naziruddin Ahmad: Sir, I beg to move:

“That_in clause 10 of the Bill, the words ‘in particular’, and the words the purpese of’,
be omitted.”

A submit, Sir, that these words are unnecessary.

Mr. Speaker: s This is more or less a verbal amendment. So I am bot
putting it.

The' question is:

“That Clause 10 stand part of the Bill.”’

The motion was adopted.

Clause 10 was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg to move:

““That in sub-clause (1) of clause 11 of the Bill, the following be added at the end:

‘and may by similar notification extend or modify such limits'.”

Bir, the clause lays down that the Central Government ‘‘shall, by notifi-
cation in the official Gazette, specify the limits of the Damodar Valley.” The
swendment seeks to lay down that the Central Government may, by notifica-
Hon. extend or modify the limits. The orinciple of exercising a power from



772 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [16TH FESB. 194.‘;

{Mr. Naziruddin Ahmad]
time to time does not strictly apply to a case like this. That s why this
should be made clear in the text. So I subwmit that the power of the Central
Government to modify the limits should be specifically mentioned.

Mr. Speaker: Amendment moved:

“That in clause (1) ¢f clause 11 of the Bill, tee following Le added at the end:
“and may by smmilar notihcation extend or modify such limits’."” R

The Honourable Shri N. V. Gadgil: 1 do not accept the amendment. for
the simple reason that the boundaries must be taken once and for all.  As
regards extending any of the functions of the Corporation, special provision
is made in sub-clause (2).

Mr. Naziruddin Ahmad: It is extending the ares, not the functions.

My amendment seeks to establish the right of the Central Government o
extend or modify the geographical limits, not the power or functions.

Mr, Speaker: Is the Honourable Member anxious to have the vote of the
House on his amendment?

Mr. Naziruddin Ahmad: Yes. Sir.

Mr. Speaker: The question is:

“That in sub-clause (1) of clause 11 of the Bill, the following
“and may by similar notification extend or modify such limits’."

The motion wus negatived.

Mr. Naziruddin Ahmad: Sir, I beg to move:

“'That in sub-clause (3} of clause 11 of the Bill, the comma after the words ~Governmeat
may’ be omitted.”

I submit thst this comma impedes rather than helps.

Mr. Speaker: This point may be noted. Next amendment.

Mr. Naziruddin Ahmad: I beg to move:

“That in sub-clsuse (3) of clause 11 of the Bill,
the words 'Provincial Governments’, be substituted.”

Mr. Speaker: This is small letter to capital letter suggestion. e

We may pass this over und go to the next amendment.

Mr, Naziruddin Ahmad: I beg to move:

“That in sub-clause (3) of clause 11, of the Bill, for the words ‘sach other ares’, the words
“such other areas’ be substituted.”

I submit, Sir, the word “‘areas’’ would be more appropriate to the text.

Mr, Speaker: Amendment moved:

+That in sub-clause (3} of clause 11, of the
“guch other areas’ be substituted.” .

The Honourable Shri N. V. Gadgil: Sir, I cannot acoept it

Mr, Speaker: Shall I take the vote of the House?

Mr. Naziruddin Ahmad: Yes, Sir. Tet it go on record.

Mr. Speaker: The question is:

“That in sub-clacse (3} of clause 11, of the B
“such other areas’ be substitnted.’’

The motion was negafived.

Mr. Naziraddin Ahmad: Sir, T beg to move:

«‘That in sub-clause (3) of clause 11, of the Rill. after the words ‘so specified’ the words
“together with the area comprised in the Damodar Valley’, be inserted.”

Sir. there is a distinction between the area of the Damodar Vallev and its
creas of operaton. The two are distmet. So the inclusion of these words
would he necessarv tn make the meaning clear,

The Honourable Shri'N, V. Gadgil: T cannot accept it, Sir.

Htr Naziruddin Ahmad: I do not press. I shall go on to the next nmend-
went.

be ndded at the end:

for the words ‘provincial (lovernments',

Bill, for the words ‘such other area’, the words

1

ill, for the words ‘such other area’, the words

’£
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Mr. Speaker: But that is on'y a suggestion for correction.

Mr. Naziruddin Ahmad: All the same, Sir. I think it is better to explaiv
it.

1 beg to move:

““That in sub-clause (3) of clause 11 of the Bill, the inverted commas before the word ‘the’
be omitted, and inverted commas be inserted before the word ‘area’.”’.

The Honourable Shri N, V. Gadgil: Sir, I accept it.

Mr. Speaker: The question is:

“That in sub-clause (3) of clause 11 of the Bill, the inverted commas beiore the word
‘the’ be omitted, and inverted commas be inserted before the word ‘area’.

'I'he motion was adopted.

Mr. Speaker: The question is:

*‘That ®clause 11, as amended, stand part of the Bill.”

The motion was adopted.

Clause II, as amended was added te the Bill.

Prof, K. T. Shah: Sir, I beg to move: ,

“That in part (b) of clause 12, of the Bill, the following be added at the end :

‘as well as for the establishment and development of industrial enterprises, and social
services which will facilitate the utilisation of the electrical energy produced’.”

The object of my amendment is to secure means for the fullest utilisation of
the energy that may be produced. I have voiced an apprehension this morn-.
ing regarding the possibility of bulk generation of power on a large scale, which
this project is bound to produce, and yet may not have sufficient channels of
utilisation for the same. By enabling the Corporation—as T seek to do by
this amendment—to develop and establish industrial enterprises as well as
rocial services which will consume more and more electrical energy, I am
trying to relieve the Corporation of the anxiety of having too much power
accumulated withont being used and also promote the economic development
and social enlightenment of the regions concerned.

I hope th ﬁre would be no objection on the part of the Honourable Minister
to “agree to this suggestion and accept the amendment. .

Mr, Speaker: Amendment moved:

“That in part (b) of clause 12 of the B!.ll the following be added at the end :

‘as well .as for the estab hment and devel pment of industrial enterprises, and social
services which will facilitate the utilisation of the electrical energy produced’.’’

I do not know why the Honourable Member wa‘uts the word ‘for’ The
clause will read: The functions of the Corporation shall be the promotion and
operation of schemes for the generation, transmission and distribution of elec-
trical energy, both hydro-electric and thermal as well as the establishment and
development etc. . Therefore ‘for’ seems to be unnecessary.

Prof. K, T. Shah: It seems so.

The Honoumble Shri N. V. @adgil: I oppose it, because whatever is done
comes under claude (f) of olause 12: The promotion of public health and the
agricultural, industrial, economic and general well-being in the Damodar
Valley and its area of operntion. Therefore it is not necessary.

Prof. K. T. Shah: In view of the zemarks made by the honcurable the

minister, I beg leave of the House to withdraw the amendment.
Mr. Speaker: Has the Honourable Member leave of the House to withdraw

his amendment?
The amendment was, by leave of the Assembly, withdrawn.
Prof. K. T. S8hah: Sir, I beg to move:

“That in part (c) of clause 12, of the Bill, for the word control’ the word 'prevention’, be
substituted."”
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Sir, the operative terms are the promotion and operatien of schemes g
flood control. It looks as though the fluod is there and we will control the the
coming and the moving of the flood. It therefore seems to be rather inappro-
priate. The schemes are for preventing the very occurrence of the flood by
cutting channels or diverting waters into the irrigation canals or for opening
the reservoir. I think it would be better to stop the occurrence of the flood
rather than assume that flood has occurred and we will control it. It is
quite a verbal amendment as I conceive it and I trust the sense of it would com-
mend itse!f to the Honourable Minister.

Mr. Speaker: Amendment moved: -

“That in part (c) of clause 12, of the Bill, for the word ‘control’, the word ‘pre\'entiﬁ]’, be
substituted.” :

The Honourable Shri N. V, Gadgil: I cannot accept this, becaus» nobcdy
can prevent the flood: All that one can as a human being do is to control it
as far as possible.

Prof. K, T. Shah: T beg leave of the House to withdraw the amendment

Mr. Speaker: Has thg Honourable Member leave of the House to withdraw
his amendment?

The amendment was, by leave of the Assembly, withdrawn.

Mr. Naziruddin Ahmad: Sir, I beg to move:

. ““That in part (c) of clause 12 of the Bill, for the word ‘Hooghly’, the words ‘Hooghly
viver’, be substituted.”

Mr. Speaker. Amendment moved:

“That in part (c).of clause 12 of the Bill, for the word ‘Hooghly’, the words ‘Hooghly
river’, be substituted.” .

The Honourable Shri N, V., Gadgil: I am under a solemi promise to
accept it, Sir.

Mr. Speaker: The question is:

“That in part (c) of clause 12 of the Bill, for the word ‘Hooghly’, the words ‘Hooghly
river’, be substituted.”

The motion was adopted.

Shri K, Santhanam: Sir, I beg to move:

“That in part (d) of clause 12, of the Bill, the words ‘and channels, if any’, be added
at the end.” .

I want to drop the word ‘the’ which is unnecessary and simply the words
‘and channels, if any’ be added at the end.

Mr. Speaker. Amendment moved:

“That in part (d) of clause 12, of the Bill, the words ‘and channels, if any’, be added
at the end.”

The Honourable Shri N, V., Gadgil: I accept the amendment,

Mr. Speaker: The question is:

“That in part (d) of clause 12, of the Bill, the words ‘and channels’, if any’, be added
at the end.”

The motion was, adopted.
Pandit Hirdsy Nath Kunzru (U.P.: General): Mr. Speaker, Sir T move:
“That in clauge 12 of the Bill, affer part (b), the following new parts (c) and (d) he
inserted and the existing parts {c), (d), (e) and (f) be renumbered as (e), ({), (g) and (h)
respectively :
‘(¢) the promotion of scheme for the use of electric energy for agricultural, domestic
and industrial purposes, and of research in relation thereto ifi;co-operation with
such agencies as may be suitable, P
.

¢) the study of hydrodsnamic and other problems arising out of its activilies and
research in relation thereto in co-operation with other appropriate agencies' '
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_Bir, olause 12 of the Bill as amended by the Select Committee may seem
wide enough to include the point which I am raising in the amendment “thet I
have moved. As this clause confers power on the Corporation to promote the
industrial, economic and general well being of the people in the Damodar
Valley, this power is undoubtedly very general and the words ‘towards well
being’ have been very widely interpreted by the Tennessee Valley Authority.
In fact it has carried on o number of activities under the protection of these
words, though they were not specifically authorised in the Act which constituted
it. But I did not want to leave the matter so vague. The matter is important
and T therefpre want the clause to bring it out clearly so that'it may be manifest
10 the Govermment satd 1o the authority that will carry out tlfe purposes of. the
Bill what one of their fundamental purposes is to be.  Again, S oit raay
be held that clause 21 renders the insertion of my amendment supertinous.
(lausg 21 (1) (a) authorises the Corporation to carry on research for utilis-
ing the water, electrica’ energy and other projeets in the most economical
manner for the naximum development of the Dainodar Valley.  Now, here this
sub-clause undoubtedly relates to research in connection with the utilization
of electrical energy. But T wondered, Sir, whether unless clause 12 which
deals with the powers of the Corporation and to which all other clauses must
be regarded as subject was wide enough, the Corporation will be unable to carry
on these functions.

I thought that something should be inserted in clause 12, which is the
poverning clause in order to enable the Corporation to exercise certain powers.
Again, Sir, the language of this sub-clause seemed to me a little vague and 1
wanted to emphasise the study of hydro-dynamic problems. I have moved my¥
amendment in order to achieve this purpose. T hope, therefore, that it
will prove acceptable to Government.

Mr, Speaker, Amendment moved:

“That in clause 12 of the Bill, after part (h), the following new parts {c) and {d} be
inserted and the existing parts (e), {4), (&) and {f) be renumbered as (e}, (f), (2) and (h)
respectively :

« - ‘(c) the promotion of scheme for the use of clectric energy for agricultural, domestic
and industrial purposes, and of research in relation thereto in co-operation with
soch ngencies as may be suitable,

() the study of hydrodynamic and other problems arising out of its activities and

research in relation thereto in co-operation with other appropriate agencies’.”

The Honourable Shri N. V, Gadgil: Sir, 1 appreciate the anxiely of my
Honourable friend Pandit H. N. Kunzru, but all the things he has ment'oned
in the amendment are already covered by sub-clauses (b) and (f) of clause 12.
As regards the portion that relates to the study of hydrodynamic and other
problems, I respectfully invite his attention to clause 21 which lays down that
the ‘‘Corporation. may establish, maintain and operate laboratories, experimen-
ta: and research stations and farms for” condueting experiments and research
for utilising the water. electrical energy and other products in the most
economical manneér and for the maximum _development of the Damodar
Valley.”” I algo promise my Honourable friend that. if later we find that the
object he has in view iz not covered by this provlsifm, we ghall make full use
our rule-making powers to provide for what he has in view. I, therefore, can-
not accept his amendment.

Prof. E. T. Shah: Sir, my amendment is very pearly similar and T think
that whatever fate befalls-the amendment just now moved by my Honourahle
friend Pandit Kunzen will befall mine. May T therefore, take thiz onnorionity
to offer n few observations, particularly after the Honourable Minister has been
pleased o, R

Mr. Speaker: If de likes, the Honourable Member may move his hmend-
ment at this stage so that it may be dizenssed. ;
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Prof. K. T. Shah: Sir, I beg to move:

““That after part (f), of clause 12 of the Bill the  following new part (g) be added :

‘(g) organisation of study in all problems arising out of these functions of the Corpora-
tion, with special reference to hydrodynamics, river navigation, water-supply for
towns and villages and epidemic disease, and promotion of research in the sane
in co-operation with other institutions like universities and scientific bodies’.”

Sir, while eppreciating the points made hy the Honourable Minister as
regards the provisions already made both in this clause and in clause 21 of the
Bill, T would like to point out that the object of this amendment is to lay parti-
cular emphasis on two aspects, namely, (1) the study of problems as they actual-
1y have arisen, that is to say, all things that may have passed but which may be
affering some lessons to us for future guidance and (2) all possible trends—
research will be on those trends—that may be noticeable and in which with
proper research in collaboration with other body similarly engaged, we may be able
to devise steps so that undersirable trends may not occur in future. Under
the provision made in the Bill; the law seems to be content with authorising this
Corporation by itself to maintain iaboratories to carry on study of the prob-
lems. So far as I can see there is nothing—unless they are provided by rules
specifically made hereafter—to indicate that close collaboration will be insti-
tuted and maintained with other bodies which are carrying on similar investiga-
tions or similar researches on problems that may be of the utmost importance. 1
have specifically mentioned three problems namely, hydrodynamics,  river
navigation and water-supply, and also the question of epidemic diseases which
are like'y to arise and may be quite peculiar to the region after the actual cons-
truction of irrigation channels, etc., have commenced. Now there arc other
parts of this country where not so much the immediate or the theoretical
aspect of the questions is studied, as the practical aspect. I hope, Sir, this
House will not look upon the theoretical side of the subject as so impractical as
not to deserve any attention. A proper study of the scientific or theoretical side
may help us in preventing serious disastefs. It is for this reason that I am
emphasising in this amendment study of trends of possible lines of development,
remedies, etc., which may be done by this body itself in its own laboratories, {ra.m
its own observation and experience as well as by other bodies similarly situated.
The National Physical Laboratory which has been established or is going to be
established will, I dare say, study this matter very seriously from the purely
theoretical or scientific point of view. The Meteoro'ogical Station at Poona
may also be considerably interested in these matters and there may be other
universities or other scientific institutions which are-also interested in a special
study of these problems. A proper co-relation of the work of these institutions
and that of the Corporation will be of considerable benefit to the development
and progress of scientiﬁc’zﬂsearch.

I trust, therefore, that the Honourable Minister will see the point of view
that we are stressing and will see his way to accept it.
Mr, Speaker. Amendment moved:

C

“That after part (f), of clause 12 of the Bill the following new part (g) be added :

‘(g) organisation of study in all problems arising out of these functions of the Corpora-
tion, with special reference to hydrodynamics, river navigation, water-supply for
towne and villages and epidemic digease, and promotion of research in the same
in co-operation with other institutions like universities and scientific hodies’.”

[At this stage Mr. Speaker vacated the Chair which was then occupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen)].

Thé Honourable Shri N. V. Gadgil: Sir, my reply to this is the same as
I gave to the amendment moved by my Honoursble friend Pandit Kunzru.
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regards fundamental research and co-ordination I may bring to the notice
of Prof. Shah that there is a big central irrigation research station at Khadak-
vasla a few miles away from Poona; it is the best of ite kind. Another has been
opened at Pundi near Madras, and there is a third research Btetion in East Pun-
jab. Studies of problems specially in hydro-dynamics and other cognate mutters
are discussed every year in the anuual conferences of the Central Bourd ot
Irrigation. There is this co-ordinating ugency already. But to load the entire
burden of fundamental research on a Corporation which has for its object the
developruent of a particular area is somewhat unfair. And to the extent that
research is hecessary in any such organisation I wanp to bring to the notice ol
Prof. Shah that provision has already been made in clause 21, It is really not
necessary that there should be anything of the kind us suggested in the amend-
ment, and I therefore oppose it.

-Prof. Shibban Lal Saksena: §T. I also gave notice of a similar amendment
but thst has been ruled out. I wish the Honourable Minister to give some more
consideration to this. My Honourable friends Pandit Kunzru and Prof. Shah
Lave said that they want to stress this aspect of the problem specially in con-
nection with the Damodar Valley Corporation. I know the Honourable Minis-
ter is doing all he can all over the country in the various institutes. But we want
that in this particular Corporation which will be entrusted with the welfarg of
B0 lakhs of people and will cost 55 crores of rupees this research should be
developed. Our country is backward in industrial and scientific research and any
amount of money spent upon it will be well spent, specially when there is
so much scope for it and so much extra staff available. When the TVA Bill
was before the Senate it was pointed out that the soheme would provide em-
ployment for large numbers of people. I think this present scheme of ours
also will give employment to many people. I therefore request the Honour-
able Minister to accept the gist of the amendments tabled by Pandit Kunzru,
Prof. Shah and myself in order to make the point explicit. He has said himself
that he will do it under the Rules. But I submit that it is the Act which will
always be consulted and the Rules will remain more or less in the background.
I hope, therefore, that he will improve the Bill and also make the work more
effective because if it is incorporated in the Act itself the whole attention of
the’ Corporation will be focussed on it. This aspect should be wveryr much
emphasised because without scientific research going side by side with this
work we cannot make any progress whatever. Tn fact, as has been said, this
Bill is going to be the precursor of many more Bills. In America, as T pointed
out on a previous oceasion. they have 45 river vallex programmes or perbans
more. If such is the case here also. the staff employed to work out these
schemes will be well advised to have research  stations there. Evervwhorve in
the world thev have considered research very important and spent s mich
money as they could. Our country is backward and I think that in «ldition
to spending u'mnpl\_- on these big programmes we should al=o spen(! noney o1
research and seientific experiments. T think the Honourable Minister should
consider this matter so that the Bill may be improved and the purpose of these
amendments may be well served. . . )

Pandit Hirda} Nath Eungru: Sir, my Honourable friend Shri Gadgil has
assured us that if he finds that the purpose for which T moved my amendment
requives for its tull execution new rules to be made, he will provide for it in
the Rules. T hope he will make it clear that electrical energy is to be regarded
as a means of creating a new life in the Damodar Valley. With these words I
ask for leave to withdraw my smendment. .

Mr. Ohalrman: Has the Honourable Member leave of the House to withdraw
his amendment?

The amendment was, by leave of the Assembly. withdrawn.

Prof. K. T. Shah: Sir. I also beg leave to withdraw, my amendment .

Mr, Ohairman: Has the Honourable Member leave’of the House to with-
draw his amendment?

The amendment was, by leave of the Assembly, githdmwn.
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Mr. Chairman: The question is:

“‘That clau§e 12, as amended, stand part gf the Bill.”

The motion was adopted.

Clause 12, as amended, was added to the Bili.

Clauses 13 to 15 were added to the Bill.

Mr. Naziruddin Ahmad: Sir, 1 move:

“That for clause 16 of the Bili, the following be substituted : .

‘16. The Corporation may, with a view to operating its schemes if it thinks fit, stop or
reduce the supply of water to any person for agricultural, industrial or domesti' purposes :

Provided that if such person was, before such stoppage or reductions, enjoying the use of
such water by vritue of any-prescriptive right, the Corporation shall arrange to make good
such supply of water free of cost to him to the extent previously enjoyed by him in such
right’.”” b

It is necessary to explain the object of this amendment. The clause ‘which
this amendment seeks to replace is to this effect: ‘‘If, with a view to operating
its schemes, the Corporation stops or reduces the supply of water...... 7 the
power of the Corporation to reduce or stop the supply of water is here assumed.
In fact that power is to be conferred. The clause proceeds on the assumpticn
that the Corporation has the power to stop or reduce the supply, even the
supply to those persons who had the right of prescription to obtain water. The
amendment seeks to give that power which is not actually given in the Bill
clause. The first part of the amendment is:

“Th\Corporation may, with a view to operating its schemes if it thinks fit, stop or reduce
the supply of water to any person for agricultural, industrial or domestic purposes.’’

The difference between the two is that while in the Bill clause this power
is assumed, such a power is definitely conferred on the Corporation by the
amendment. Then there is the proviso:

“Provided that if such person was, before such stoppage or reductions, enjoying the use
of such water by virtue of any prescriptive right, the Corporation shall arrange to make
good such supply of water free of cost to him to the extent previously enjoyed by him in such
right.”

The theory upon which this clause is based depends upon a true knowledge
of prescriptive rights. A prescriptive right is obtained by a user strictly withip.
the meaning of the Limitation Act or as a customary casement. A rerson may
be enjoying water partly by prescriptive right and partly without prescriptive
right. The channels through which that man, or the extent to which he wes
taking water by prescriptive right niust be compensated or water must be given
to him. But the man may have been taking water, part of it at least, without
prescriptive right. So the proviso in the amendment seeks to make a distinc-
tion between the water received by him in prescriptive right and that quantity
of water, or water through that channel, and that enjoyed not by any right or
where he diverts water through another channel. If he was enjoying water not
by way of prescriptive right, then the water would not be given. 8o it is
possible for one man to be enjoying water partly by prescriptive right und partly
without prescriptive right, or the right has not matured. The proviso makes it
clear that water should be supplied to him to the extent previausly enjoyed by
him in such right. That is, if he were enjoying water in that right, he should
be given that water free of cost which he was enjoying in that right. But ths
Bill clause would like to give him water free of cost irrespective of any right
to draw the water. The only water which can be given to a particular man
fred of cost is that water which he was enjoying by means of a prescriptive
right and not water which he was not so enjoying. 86 the amendment maker
the position clear.

1f the principle of this amendment is acceptable to the Honourable Minister,
then of course its drafting must be considered. But in the original clause the
power ig not given. In the amendment the power is specifically given. The:
the limit to which free cupply of water should be given is limited to the extent
of his legal rights and not more,
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Mr. Chairman: Amendment moved:

“That for clause 16 of the Bill, the following be substituted :

*16. The Corporation may, with a view to operating its schemes if it ihinks fit, stop or
reduce the supply of water to any person for agricultural, industrial or domestic purposes :

Provided that if such person was, ietore such stoppage or reductions, enjoying the use of
such water by virtua of any prescriptive right, the Corporation shall arrange to make pood
such supply of water free of cost 1o him to the extent previously enjoyed by him in such
right’.”
The Honourable Shri N, V. Gadgil: I am not accepting this. But I am
prepared to accept amendments Nos, 8 and 10 in list No. 1 on the order paper
standing in the name of Mr. Santhanam. ) _

Mr. Chairman: May I request Mr. Santhanam to move his two ~amend-
ments e

Shri K. Santhanam: Sir, 1 move: .

“{i) That in clause 16 of the Bill, for the words ‘stops or reduces’ the words ‘has st_opped

or reduced’, be substituled; and . k
(ii)" That in clanse 16 of the Bill, for the words ‘arrange to maka good such sapply of wates

free of cost', the following be substituted :
‘arrange such supply of water on the same terms as before'."

When the Corporation has to stop water it cannot simultaneously arrange
the supply of water. If it could, it need not stop it. Therefore, there ' will
have to be a time-interval. If it stops water, it will have to resume supply
after such intervel as may be necessary. Therefore, the first amendment is
for that purpose.

Again there is no justification for resuming supply of water free of cost.
Suppose he had to pay charges for the original supply. It should be supplied
on the same terms on which he has been getting it previously, Suppose he
had to pay charges to the Provincial Government: the Corporation has taken
charge of the whole thing, and why should the Corporation not collect. such
charges from the person? Therefore this was n little defective and the amend-
mert secms to remove that defect.

*Mr. Chairman: Amendment moved:

“(i) That in clause 16 of the Bill, for the words ‘stops or reduces’ the words ‘has stopped
ur reduced’, be substituted; and

{ii) That in clause 16 of the Bill, for ihe words ‘arrange to make good such supply of water
free of cost', the following be substitoted : - |

‘arrange such supply of water on the same terms as before'.” ’

Mr. Naziruddin Ahmad: With regard to these two amendments, they are
an advance over the section. But I submit that some power should be given
to the Corporation to stop the supply.

Mr. Chairman: May I call attention of the Honourable Member to Clause
22 which proves ‘that the Corﬁorsticm shall have the power to do anyihing
which may be necessary for the purpose of carrying out its functions under
the Act. So the general power is there and it may be assumed that the Cor-
poration is competent to stop or reduce the supply.

Mr. -Naziruddin Ahmad: Those may be too general or too vague. The
power should be specifically given. The effect may be that if the Corporaticn
stops the supply of water through a particular channel and gives water through
another channel he will sue the Corporation in o civil court. e will sey ‘T
want water to be given to me through the channel that vou stopped’.” If
there is a prescriptive right, it is available agninst the whole world. Unlese
the Corporation is given the power to stop water to which a man was entitled
a8 A prescriptive right, this right may be a subject matter of Ltigation. T
want the Corporation to be free from litigation. .

The Honourable Shri N. V. Gadgil: The power is provided under clause 22.
““The Corporation shall have the power to do anythigg which may be necessary
or expedient for the purposes of carrying out it furletions under this Aet.”
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Mr, Chairman: By implication the power is taken. It is not necessary to
provide it expressly.
The question is: -
“That for clause 16 of the Bill, the following be substituted :
‘16. The Corporation may, with a view to operating its schemes if it thinks fit, stop or
reduce the supply of water to any person for agricultural, industrial or domestic purposes :
Provided that if such person was, hefore such stoppage or reductions, enjoying the use of
such water by virtue to any prescriptive right, the Corporation shall arrange to make good
such supply of water free of cost to him to the extent previously enjoyed by him in such
right’.”
The motion was negatived.
Mr. Chairman: The question is:
‘(i) That in clause 16 of the Bill, for the words ‘stops or reduces’ the words ‘has stopped
or reduced’, be substituted; and
(ii) That in clause 16 of the Bill, for the words ‘arrange to make good such supply of water
free of cost’, the following be substituted : . .
‘arrange such supply of water on the same terms as before’.”
The motion was adopted.
Mr. Chairman: The question is:
“That clause 16, as amended, stand part of the Bill.”
The motion was adopted.
Clauses 16, as amended, was added to the Bill.
Clause 17 was added to the Bill.
Mr. NWazirnddin Ahmad: I beg to move:
“That inthe second .proviso to part (c) of sub-clause (i) of clause 18 of the Bill, the word
‘thig’, be omitted.”

The Bill clause says ‘‘nothing in this sub-clause (c) shall...... V. The word
“'this” is an offending word. If we say ‘‘nothing in sub-clause (c) shall
apply.......o. ** that is clear enough. As a specimen of draughtsmanship I might

. u respectfully draw the attention of the House to the preceding pro-

’ viso where it is said ‘“‘nothing in sub-clause (c) shall apply...... >
‘T'here it is not said ‘‘nothing in this sub-clause (c)...... '

The Honourable Shri N. V. Gadgil: I am prepared to accept this amend-
ment.

Mr, Chairman: The question is:

“That in the second proviso to part (c) of sub-clause (i) of clause 18 of the Bill, the word
‘this’, be omitted.”

The motion was adopted.

Mr. Naziruddin Ahmad: I move:

“That in sub-clause (iii) of clause 18 of ‘the Bill, after the words ‘Damodar Valley', the
words ‘and the.area of operation’, be inserted.” :

The Bill makes a distinetion between the expression ‘Damodar Valley’ and
‘the area of operation’. According to this the idea of ‘Damodar Valley’ docs
not include ‘the area of operation’. The’ two must be included. By a strange
paradox they do not overlap or mean the same thing. Therefore the words
‘the area of operation’ should be included to make the sense complete.

The Honourable Shri N, V. @adgil: Sir, T cannot accept the amendment.
1f it is extended, it is automatically called ‘the area of operation’.

Mr, Naziruddin Ahmad: I do not wish to press my amepdment.

Prot. Shibban Lal Saksena: Sir, I would like to speak on the clause of the
Bill. In this clause private industries which are producing an aggregale
capacity 6f more than 10,000 kilowatts will be allowed to function even after
the Corporation has come into being. Secondly, it will sell at a pressure of
more than 80,000 volts. Though America is a country where private enter-
prise has entrenched itself, yet the experience of the T.V.A. is that they had
to buy out all the private enterprises working in that region. For eight years,
1032 to 1940 they had to go to the Supreme Court and fight out cases. Ulti-
mately the Congress had to amend the Act to enable the T.V.A. to purchase
those private industries. Here wou make an exception that the Corporation
will not be able to purchase out those installations which produce power below
10,000 kilowatts. It will mean that the whole planning will be defective.
When we have already aélepted the nationalisation of key industries, this being

‘
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one of the key industries, if we have this provision which disables Government
from buying out these installations, the p'an becomes defective. In my amend-
ment I had suggested the omission of that portion which grants the right to
those installutions which produce power below this pressure, so that the Govern-
went would be free to decide its poliey in regard to them. By this proviso you
reaily take away all the power that the Government should have. 1t is a very
important defect in the authority of the Corporation.

Secondly, in the previous ameundment it is said that we want that use
should be anade of electrical energy in the rural side for agricultural and other
purposes. In fact the purpose was to extend the use of electricity as fur as
possible. If the Corporation is limited to producing power higher than 30,000
kws, it will be very much handicapped in carrying out its programine. There
is no guch provieion in the T.V.A, The purpose of the T.V.A. is to extend the
use of electricity to the maximum possible area and even to cottages. I
therefore want that this bandicapping clause should be removed. If the
Corporation is a state concern, even the Sindhri factory should be able to
get all its requirements from the Corporation. I therefore think that there
should be one single uniform authority in the whole Valley which should be
able to purchase out already existing industry according to its needs. It
should not in any way be bandicapped by any difficu'ty that the existing
industries cannot be purchased out. This is a most important point and I
hope the Honourable Minister will kindly consider it.

The Honourable Shri N. V. Gadgil: In regard to the point raised by Pro-
fessor Baksena the explanation is given in the Seleot Committee Report under
clanse 18. As regards the other matters I want to bring to the notice of
the House that adequate provisions are contemplated in the Electricity
Supply Bill under which the whole thing will be completely controlled.

Mr, Chairman: The question is:

“That clause 18, as amended, stand part of the Bill."”

The motion was adopted.

Clause 18, as amended, was added to the Bill.

* The Homourable Bhri N. V. Gadgil: With regard to the amendments of
the Honourable Member, Mr. Naziruddin Ahmad, I am accepting No. 88—
and not 36 or 37—in list No, 3.

Mr. Naziruddin Ahmad: Tn that case T am not pressing No. 86.  But with
;egard to 87 T should move it and explain the object of the amendment. Sir,

move:

. ”'J:hal in sub-elause (1) of clause 19 of tho Rill, for all the words beginning with the words
the licence shall be' to the end of the sub-clanse, the following lLe substituted :
‘then so much of the licence as is inconsistent with the rights created by or under

section 18 shall be deemed io he inoperative and the licence to the exient of the
inconsistency shall be deemetl to be revoked or modified accordingly'.”
The purpose of this clause is that if anyone was dealing with electricity ss
a businessman hjs rights and liabilities would have been, but for the Bil',
controlled by the Electricity Act and by the licence. But in order to give
superior righta to the Corporation it is provided in this clause that if there is a
conflict hetween the licence and the provisions of this Aet the licence should
stand modified. The word ‘inconsistent’ and ‘inconsistencv’ with the licence
has not been used in this Act. I have attempted to introduce by this amend-
ment the idea that wherever there is a confliet between the two, then to the
extent of the inconsisteney, the licence shall be deemed to be resoked or
modified accordingly. The word ‘inconsistency’ should he the key word in the
ﬁ&tﬁﬁr 80 I submit that this also should be considered bv the Honourable
. Ll

m”';l.:he Honourable Shri N. V. Gadgh: Sir, I am not accepting the amend-
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Mr, Nagziruddin Ahmad: Sir, 1 move:

“That in sub-clause (3) of clause 19, of the Bill, for the words ‘as may be agreed between’ s
the words ‘as may be agreed to betweon be substituted.”

The Honourable Shri N, V. Gadgil: Sir, I accept this amendment.

Mr. Chairman: The question is:

“That in sab-clause (3) of clause 19, of the Bill, for the words 'as may be agreed between’,
the words ‘as may be agreed to hetween', be substituted.”

‘I'he motion was adopted.

Mr. Chairman: The question is:

**That clause 19, as amended, stand part of the Bill.”

'T'be motion was adopted.

Clause 19, as amended, was added to the Bill.

Clause 20 was added to the Bill. -

Shri K, Santhanam: Sir, I beg to move: )

*That in sub-clause (1) (a) of clause 21 of the Bill, for the Word ‘products’ the word
‘resources’ be substituted and the words ‘and’ and maxlmum , in line 2, be omitted.”

8ir, it is enough if the words ‘and’ and ‘maximum’ in line 2 of sub-clause
(1) (a) of clause 21 are omitted.

The Honourable Shri N. V. Gadgil: I accept the amendment.
Mr. Naziruddin Ahmad: Sir, I beg to move:

"That m part (b) uf sub-clause (1) of clause 21 of the Bill, after the word ‘Hooghly’ the
word ‘river’, be added

Sir, this has been accepted by the Honourable Minister in another
connection. .

The Honourable Shri N. V. Gadgil: I accept the amendment,

Pandit Hirday Nath Kunzru: Mr. Chairman, I move:

“That in sub-clause (2) of clause 21 of the Bill, after the words ‘local authorities’, the
words ‘educational and research institstions’, be inserted.”

It is not necessary for me to say much. In support of the amendment all that
I need say is that I move this amendment because, while a number of other
institutions were mentioned, in the last sub-clause of clause 21, whose co-opera-
tion might be sought by the Corporation, there was no reference to universities
and educational institutions whose co-operation in certain matters may be even
more necessary.

The Honourable Shri N. V. Gadgil: 1 accept the amendment.

Pandit Hirday Nath EKunzru: I am glad therefore that the honourable
Minister is accepting the amendment.

Mr. Chairman: The -question is:

“That in usb-clauee (1).(a) of clause 21 of the Bill, for the word ‘products’ 1he word
‘resources’ be substituted and the words ‘and’ and ‘maximum’, in line 2, be omitted.”

The motion was adopted. -

Mr, Chairman: The question is:

““That m part (b) of sob-clause (1) of clause 21 of the Bill, after the word ‘Hooghly' the
word ‘river’, be added.”

The motion was adopted.

Mr, Chairman: The guestion is:

““That in sub-clause (2) of clause 21 of the Bill, after the words ‘Idcal authorities’ , the
words ‘educational and research institutions’, be ins

The motion was adopted.

Mr, Chairman: The question is:

“That clause 21. as amended, stand part of the Bill.”

The motion was adopted.

Clause 21, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: I beg to move:

“That m sib-clause (2) of clause 22 of the Bill, in part (i). for the word ‘convey’, the word
‘transfer’. be wabstitated.”

The word “‘transfer’ is usually used in the Transfer of Property Aet anrd
other Acets. The word “‘convey” is not so much in use as the word “‘transfer”.

The Honourable Shri N. ¥. Gadgil: Sir, “convey” is a better word. T do act
accept the amendment.
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Mr, Naziruddin Abmad: The word ““convey”’ is used in expressions such 88
¢we convey our sense of gratitude’”.

Shri T. T. Krishnamachari (Madras: General): As a lawyer the Honourable
Member should know that the word “‘convey’ is used aiso in the sense of
‘conveyance of property’.

Mr. Nazirnddin Ahmad: 1t is beca
that I prefer the word ‘‘transfer’’ which is the w
Property Aet.

Mr. Chairman: May I suggest for the cansideration of the
Minister that usually in such cases ““transfer’” is the better word?

Mr. Naziruddin Ahmad: The Draftsman may be consulted.
The Honourable Shri N. V. Gadgil: 1 accept the améndment.

shri K, Santhanam: [ beg to move: )

“That in sab-clause (2) (iii) of clause 22, of the Bill,
water from any person who', the words ‘to take all measures to prevent’,

Here special permission is given to the withholding of water from any
person who discharges into such water affluents which are harmful to water
supply, irrigation, public health or fish life. It is not enough to have power
to withhold water. They must be able to take other measures also to prevent
such pollution of water. My amendment is intended to enlarge the scope of
the power of the Corporation.

The Honourable Shri N. V. Gadgil: 1 accept the amendment.

Mr. Chairman: The question is: . . -

“That in sub-clause (2) of clause 22 of the Bill, in part (i), for the word ‘convey’, the word
‘transfer’, be substituted.’’ -

The motion was adopted.

Mr. Chairman: The question is:

“That in sub-clause (2) (iii) of clause 22, of the Bill, for the words ‘to withhold any
water from any person who’, the words ‘to take all measures to prevent’, be substituted.”

The motion was adopted.

Mr. Chairman: The question is:

wWThat clause 22, as amended, stand part of the Bill.”

The motion was adopted.

Clause 22, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: I beg to move:

“That in part (b) of sub-clause (2) of clause 23 of the Bill, for the words ‘and who has'. the
words ‘and to every person who has’ be substituted.’” .

I think the amendment is very precise and should be accepted.

The Honourable Shri N, V. Gadgil: I am not accepting it.

Mr. Naziruddin Ahmad: Then I do not press it.

Mr. Chairman: The question is:

“That clause 23, stand part of the Bill.”

The motion was adopted.

Clause 23 was added to the Bill.

Clause 24 was gdded to the Bill.

Shri K. Santhanam: I beg to move:

“That. sub-clause (2) of clause 25 of the Bill, be omitted.”

The Honourable Shri N. V. Gadgil: T accept it.

Mr. Naziruddin Ahmad: T have a desire to say a few words. The deletion of
sub-clause (2) would have a mischievous effect. In fact it is in the Tennessee
Valley Scheme. Graveyards, charitable and religious institutions have becn
protected. If they are destroyed or lost on account of the operation of the
Corporation, then some suitable amends should he made, '

shri T. T. Krishnamachari: 1t is not destruction. It is only submergence.

An Honourable Member: Submergence amounts to detruetion.

Mr., Naziruddin Ahmad: The question depends upon problems of submer-
gence. Would you not give the Corporation power .to deal with problems of

use I am a lawyer of some experiencc
ord used in the Transter of

Honourable

for the words ‘to withhold any
be substituted.”
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submergence arising out of that? It gives the Corporation powet to Act suit-
ably in a contingency which may happen. 1t is specifically provided for ic
the Tennessee Valley Corporation. There may be a mosque or a temple or &
burning ghat or a graveyard. These are considered sacred by various commu-
nities. 1 suggest retention of the sub-clause.

The Honourable Shri N, V, Gadgil: In so far as the question of com-
pensation is concerned it is already covered. "It is only emphasiging that
special attention should be given. It is really ndt necessary in view of what is
stated in sub-clause {1). -

‘Mr. Chairman: The question is:

“That sub-clause (2) of clause 25 be omitted.”

The motion was adopted.

. i : The question is: '

“That clause 25, as amended, stand part of the Bill.”

The motion was adopted.

Clause 25, as amended, was added to the Bill.

Clause 26 was added to the Bill.

(The Assembly thén adjourned till Five of the Clock in the evening.)

The Assembly re-assembled at Five of the Clock in the evening, Mr. Speaker
{The Honourabls Mr. G. V. Mavaldnkar) in the Chair.

N RAILWAY BUDGET FOR 1048-49

 The Honourable Dr. John Matthai (Minister for Railways and Transport):
Mr. Speaker, it is now hardly three mont since T had the honour of introducing
the Interim Railway Budget and the House will therefore appreciate that there
is not much that is new that I can tell them today regarding the working and
the administration of our railways. There is not much in the circumstances
that I can add to what I said then regarding the problems and the difficulties
by which the railways are faced and the endeavours that we are making to
meet these problems and these difficulties. My task therefore this evening is
a simpler one, and I propose therefore to take the straight-forward cours® of
dealing first of all with the budgetary position and then having dope that to
give the House a few indications of the direstions in which things have altered
either for better or for worse since I spoke to the House last time. 1 do nat
want in explaining the budgetary position to weary the House with many
financial and statistical details because for one thing, Honourable Members will
be able to get these details from the explanatory memorandum, copies of which
will be in their hands before the House rises: and also it is my experience. s
a legislator for a hrief period, and as a frequent visitor to the House long age.
that a budget speech which is packed with details has invarigbly the effect of
making Honourable Members groan almost visibly. T want to aveid that tonight
and 1 propose therefore to give only a brief summary of the financial position
of the railways today. - )

I will take first of all the budgetary position as disclised in our figures
relating to the 73 months since the 15th August. We placed certain budget
estimates before the House for that period, beginning the 15th August. T want
briefly to tell the House how these budget estimates have been revised in the
light "of actual experience. The House will find that there are considerable
discrepancies between the budget estimates and the revised estimates. That is
inevitab'e in the position in which we are placed at present. We had to frame
hudeet estimates in the first place for a divided India, based upon our experience
of an undirvided Indin. In the second place, we had to frame estimates for o
broken period. based jupon our experience for a whole previous year, and it is
a very difficul! matter in actual practice to make allowance for those seasonal
vatiations wli~h occur between one period and another in the course of a year.
And another circunstaneg, which placed us at a disadvantage in framing these
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budget estimates last year was that we were then right in the thick of the period
of civil disturbances and refugee movements, and these had caused sbch a
degree of dislocation in our finences and in our general administration, that it
was difficult to forecast the probable trend of earnings. It was difficult even
to determine the current trends. As the result of these various elements of
uncertainty, the House will find that our revised estimates vary somewhat
considerably from our budget estimates,

I will give the main figures. The revised estimates for the 74 months ending
31st March 1948 show a fall in earnings of about 8 crores as compared with the
budget estimates. That fall in earnings occurs under goods earnings and under
passenger earnings. But there is one item of earnings under which there is an
increase, and that is what is called ‘‘Other coaching’’ earnings. What these
earnings mean is briefly this: There is a considerable amount of parcels traflic
now as fhe result of the congestion in goods traffic. That is to say, when you
cannot send a thing by goods train, then you try to send it by a parcel train,
even though it costs more. Parcel traffic therefore shows an increase. Then
there was a considerable amount of military movement as the result of
demobilization and of movement of troops in connection with the disturbances.
Our earnings under goods according to the budget estimates were 5728 crores,
while according to our revised estimates they have come down to 53°38. Our
passenger earnings according to budget estimates were 5212, which have come
down in the revised estimates to 43.28. Other Coaching earnings which we
estimated at 5°30 have gone up to 7:87. The net result is a drop of 8 crorss.
As aguinst that there is also u dropgin our ordinary working expenses. We
estimated that our ordinary working expenses would be somewhere about
99 crores: while revised estimates show that our expenses have been 93-355.
1 should like to flatter myself that this fall in working expenses indicates that
we have been able to do with less expenditure. The position is not quite so
gratifying as that. What really has happened is that the expenditure that we
estimated for the year 1947-48 could not for varlous reasons be incurred before
the end of that year, and the expenditure therefore has not been reduced but
has been only postponed.

These drops in earnings and in working expenses have resulted in an increase
in the net loss that we estimated from 2-7 crores to 5'2 crores and the result
of that increase in the net loss is that we have had to make larger withdrawals
from our Reserve Fund. And the Reserve Fund, therefore, in March 1948 will
stand at a figure of Rs. 8'8 crores. That briefly summarises the position as
regards the current year,

Now with regard to the year 1948-49, the Budget year. There again we are
faced with several elements of uncertainty which prevent us from making any-
thing like accurate forecasts. The year 1948-49 is a complete year. The usual
practice, as the House knows, is that in framing Budget Estimates for the
coming year you rely mainly upon the basis of your revised earnings for the
current year. The revised earnings for the current year represent a broken
period, and on the basis of that broken period you have to frame your estimates
for a whole year—% necessarily difficult process. Then, although we have now
come tg the end of the more serious plLase of the civil disturbances which have
occurred since Partition, we are still muoh too near this period of disturbances
to be able to determine with any degree of reasonable precision either the current
trends or the probable trends in the coming vear.

Such estimates as we have been able to make, the best informed and the
most intelligent estimates that my advisers have been able to make, give us
these figures. We expect that in 1948-49 the gross traffic proceeds wayld be
Tis. 190 crores. As against that we estimate that the ordinary working expenses
would be Rs. 147°15 crores. To that you have to add depreciation which, as
the House knows, is caloulated at present at 1/60th of the capital at charge
of the Railways at the end of the current year. The capital at charge is some-
where of the order of Rs. 678 crores and 1/60th of th# would give you Rs. 1118
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crores. Then there is the payment that we have to make to lines that we work

on behalf of outside concerns,—their share of the tratlic receipts which would
come to Hs. 1.45 crores. .

Deducting working expenses, depreciation and payment to worked lines, we
are left with a net traffic receipt of Rs. 8022 crores. To that you have o add
various miscellaneous proceeds—a very wide range of them. After deducting
the charges which are appropriate to these miscellaneous receipts, you get 2
net reveuue from this source of Rs, 216 crores.  Altogether, therefore, in
1948-49 we expezt to have a net revenue of Rs. 32.38 crores. Krom that yuu
bhave to deduct the interest which is payable to Government for the money
borrowed by the Raiiways. Tbat has been calculated at a rate of 3-25 per cent.
which represents the weighted average rate of interesg puyable on the different
classes of Government’s borrowings. That, on the average capital at charge
which we expect during 1948-49, somewhere about Ks. 690 crores, will give us
altogether a liability on account of interest charges of Rs. 2253 crores. Deduct-
ing Rs. 2253 from the total net revenue of Rs. 8238 crores, we are left with
a net surplus for 1948-49 of Rs. 9-85 crores.

The House will be relieved to know that it is not my intention on tuis
occasion to propose any increases in fares and freights. Probably the only
redeeming feature of my Budget is that I do not propose on this occasion io
pursue this evil tradition.

The question arises: what is to be done with this net surplus of Rs. 9:53
crores which we expect for the year 1948-49? TFirst of all, there is the question
of the contribution payable by the Railways to General Revenues. That question
at present is determined by a Resolution which the Legislature passed in 1943,
which practically lays down that the contribution to General Revenues is to be
fixed with reference to the requirements of the Railways and of General Revenues
in each particular year. We have for many reasons considered it advisable and
satisfactory that this question should be entrusted for decision to a Committee
composed of Honourable Members of this House. A Committee has therefore
been appointed consisting of three members of the Standing Finance Committee
and three members of the Railway Standing Finance Committee, under a
Chairman having the authority and the judgment of no less a person than the
Honourable the Speaker of the House. Pending the receipt of the findings of
this Committee, Government do not propose to make any allocations out of the
surplus. When the findings of this Committee have been received and Govern-
ment have been able to arrive at their decision upon these findings, then in the
ordinary course proposals will be made before this House for the necessary
appropriations. That, Sir, brings me to an end as regards what I wish to say
about the financial position of the Railways.

Now I will go 6n to a more general question, the question, I take it, in which
the House is most deeply interested, and that is the question of the prospects of
trafic movement on our Railways in the future. When I presented my Budget
Statement to the House last November, I told the House that the. circumstances
with which the Railways were faced were more difficult thén any that I had
anticipated in my most pessimistic moments. What I am inclined to say today
looking at the trend of things is that probably we have reached a stage where
the steady process of deterioration which began with the Partition and the conse-
quences that flowed from Partition, has now been definitely checked. From such
evidence as T have heen gble to see, T believe we have now reached a stage when
T could say with a certain degree of assurance that we have turned the' corner.
This dnes not mean that there is any striking and decided improvement that 1
can report, What it means is that we have reached a stage where we can go for-
ward expecting steady,progress. I do not anticipate that we shall be called upon
to retrace our steps or to look back.

What exactly are the reasons which lead me to make this statement to the
House? I want, first of &1, to deal with the immediate future, that is to say
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jhe next few months. * Firstly, there is this very obvious fact that we have come.
to the end of the period of serious civil disturbances. We have come to the end
of the period of these vast refugee movements. The House will rarember that
altogether during a period of two and a half months the Railways were called
upon to move as many as 3 million refugees, which represents the capacity of
a thousand passenger trains, That was a terrible strain on the Railways and we
have now come to the end of that period of strain.

Secondly, I told the House 'ast November that one of the problems we are
faced with—have been fanced with since the end of the war—is the large diversion
of traffic which has occurred as the result of various war developments. A
large volume of traffic is now moving along routes which are not equipped for
dealing with this large amount of traffic. und I said therefore that it would be
necessary for us to cousider the question of improving and extending our marshail-
iug vards, that is to say, those Yards where you distribute wagons with reference
to their ultimute destination. These marshalling yards, at the points where
heavy trafiic occurs, are not today equipped sufficiently to cope with this growing
volume of traffic. Now, pending a Jarge extension of our marshalling vards, what
we have been doing in order to meet the present crisis, is to set up an arrangement
for much more intensive and effective supervision of our marshalling vards. We
have also et up a more effective system of control of train movements. And
these two factors already are vielding satisfactory Fesults. I will give the House
some figures. I will take some of our typical, most important marshalling vards.
At Asansol, when I spoke to the House last November, the period for which a
wagon was detained in the marshalling yard was 46.6 hours. Today the latest
figure that I have is 81'1. At Cawnpore, last October the period of detention
was 53.0 hours. Todav it is 31.7. At Moradabad it was £9.9 hours, Today it
is 22.8. At Ondal which represents the place where most of the coal traffic
acrurs, it was 22.1 and today it is 18.2. On the whole, taking these representa-
tive centres, there is a reduction in the period of detention of somewhere about
one-third. The target that we are going to place before the Railways and on
which we are going to insist is that no detention should occur in marshalling
yards for a period in excess of 24 hours and we are going to see to it that that
target is observed. ) :

®-The next factor that I want to deal with is our workshop position. The
importance of that is this. Practically the greater part of our more serious
troubles today is due to our locomotive position. The House will remember that
I said last time that of the total number of locomotives that we possess today,
about a third are over-age locomotives which have done their normel period of
service und which, if locomotives were available in the world market, would be
replaced almost immediately. There are countries in the world like the U.K. for
example, where there is a large proportion of over-age locomotives. But they are
able to carry on with this large proportion of tired. old locomotives, because they
have got effective workshops where in point of spare parts they are not at the
disadvantage at which we happen to be. Therefore, the position of our locomo-
tives is ver_chlosely bound up with what happens in our workshops.

There are twe elements of importance in connection with the workshopa.
First of all, there is the question of the availability of spare parts. There is
secondly the question of labour and the amount of output that we can expect
from labour. I take first of all the question of spare parts. I am glad to be able
to report to the House that during the past few months, there has been a
perceptible improvement in the delivery of orders of spare parts from the Unitel
Kingdom. Secondly, it has hn possible for s, with the eco-operntion of the
Defence Ministry, to utilize increasingly the sparc capacity for masufacturing
these small parts in our Ordnaner Factories and a verv considerable progress is
bein ¥ made in this diregtion. Thirdly. as .the result of consultitions with mv
honourable colleague, the Minister for Industry and Supply, we have been able

get some relaxation of the-a rangement under which all orders for spare parts
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for machinety of all kinds is to be placed through the Industry and Supply
Department. The formality and the delay that sometimes occur—quite neces-
sarily—have, to some extent, held up the work done in the workshops by the
delay of the arrival of spare parts. As a result of the relaxation I have been able
to get from my honourable colleague, Local Administrations are in a position
today to exercise a great deal more initiative in canvassing and investigating
the possibility of getting spare parts in local areas. The position will be illustrated
by the fact that in 1948 the orders that we have been able to place in India for
spare parts show an improvement of nearly 87 per cent. over the orders placed
in India in 1947. That i3 as far as spare parts are concerned.

1 now come to the question of labour. I have been having the figures care-
fully examined and I am glad to be able to say that on practically all our principal
Railways today there is an improvement in the number of man-days worked in
the workshops. We find that on the B.N.R., on the E.I.R., on the S.I.R., on
the M.S.M.R. and to some extent on the G.I.P.R.

Now that is a cheering fact, but that is not the whole problem as far us
labour is concerned, because it is not merely the question of attendance bBut it
is aiso the question of the work turned out during the period of attendance. I
have had an expert examination made recently in respect of two of our most
important workshops and that expert examination has revealed the somewhat
depressing fact that the quantum of work which is being done during the normal
prescribed period is considerably below what we might reasonably expect. The
basis on which this examination is done is this.  First of all these people
with a very considerable amount of experience of this class of investigation,
determine the amount of standard output which under given conditions mey
be expected of a labourer and they take the actual amount of work done
and between the two, they have noticed there is a very considerable margin.

There are two ways of meeting that problem. First of all, we have to
provide administrative devices which would automatically secure that  each
labourer renders his full quota of work. There is, secondly, the co-operation
to be secured from labour organizations themselves. We are considering the
question of administrative devices and as far as co-operation from labouiis
concerned, I am confident that there the more responsible elemente in the
labour organisation representing the Railways show a very keen awareness of
what is required of them in these circumstances.

Taking the improvement in respect of the availability of spare parts and the
improvement in respect of attendance in the workshops, the result of these
two factors must necessarily be reflected in the turn-round figures. Turn-round,
as the House knows, is the period which a wagon takes to perform a journey
and return to take up a fresh traffic. When T spoke last Novernber 1 said the
average period of turn-round of a broad gauge wagon was 48 days. The latest
figure that I have is 45°9. On metre gauge lines, the average figure that I gave
was 51. Now the latest figure that I have which corresponds te- the end of
1947 is 60°7. This shows deterioration, but it requires a cqertain amount of
explanation. One of our biggest metre gauge workshops is Ajmer. At the end
of 1947 Honourable Members will remember there were very serious disturbances
in Ajmer; curfew order had to be imposed and there was a general atmosphere
of unsettlement and dislocation. Now if you leave out Ajmer, the average
figure for the turn-round of metre gauge wagons comes to 45, as against the
figure of 51 which I gave the House last November.

Next I will deal with the  difficulties that arose from the transfer and ex-
change of staff between India and Pakistan. That was a factor which led to
8 very great deal of digorganization on the Railways, about 100,000 men being
exchanged and settled in new positions in the course of about 24 months. Now
that general dislocation is rapidly disappearing and men are beginning to settle
~down in their new positions. But one of the most serious difficulties that we
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had to face was that this transfer resulted on our side in a shortuge of essential
workers in particular categories. The House will remember that where the
most serious difficulty arose on this account was the East Indian Railway in
regard to their engine crew, which created, as I said, a first-class national
crisis in respect of coal movements.

I told the House that by various means we were able to reduce the sho;%:
which at first was 47 per cent. to 25 per cent. in November. My latest figt
show the shortages have came down to 9 per cent.

Then I wish to deal with a factor which has been becoming increasingly
important ih recent months and that is undue detention of wagons at destinations
by our customers, by factories, by trade and sommeggmes by Government Depart-
ments in provinces and States. I wish to give the House a few illustrations,
because this is one of the mere serious difficulties with which we are faced at
present. Take jute.” Towards the end of last year in the Cossipare Road
area the number of wagons which were waiting for unloading was 700 to 800
wagons in excess of the normal figure, which means to that extent the wagons
are prevented from doing normal service. At important industrial centres in
India such as Dalmianagar, Haripur, Tatanagar, we notice there is an increase
of 20 to 25 per cent. in the number of wagons waiting to be unloaded in excess
of the normal figure. Similarly, with regard to collieries. I find that of the
wagons which are supplied to collieries for being loaded with coal, very often a
considerable mumber come back without being loaded, for reasons which are
connected entirely with the colliery position. It may be lack of labour; it may
be the inability to get stocks of coal ready in time. The last month, January
1943, for which I have figures shows that altogether 1,375 wagons came back
empty without being loaded, which represents in terms of coal about 30,000 tons
I am mentioning these figures in no spirit of criticism, because I am weli
awsre of the difficulties by which trade and industry are faced, in the matter
of handling of wagons, but I do think when railway transport is in the difficult
position in which it is today, we have a right to ask industry and trade to give
us more co-operation.

As against this position the measures that the railways have taken are: We
hwwt reduced the free time allowed for demurrage purposes from 9 hours of
day light to 6 hours. After that demurrage will be charged. Sundays are to
count for demurrage purposes. Thev will no longer be exempt. We are rais-
ing the demurrage fees on some of our Railways like the E. I. Ry. and the
B.B. & C.I. and the G.T.P. Railwdys. A great deal of handling is done by
“tHe Railways themselves and we have asked the Railways now and we are
going to insist on it that they should set before themselves & target of a maxi-
muin of 8 hours for placing a wagon for unloading immediately it arrives at a
terminal station, and as I said before, we are going to insist also that the period
of detention in marshalling vards should on no account exceed 24 hours.

These varioué factors which deal with goods traffic which in my opinion

make for a_certain degree of improvement. are reflected in the average figures
of turn-round* on some of the most congested of our Railways. Take the G.I.F.
Wher: I spoke laft time the turn-round of wagons on the G.I.P. Railway was
10.6 davs. The latest figure that I have is 9.5. a reduction of 10 per cent.
On the B.I. Ry. it was 17.4, and the latest figure is 14.1, a reduction of 20 per
cent. And speaking of the E.I. Railway, T want to make a passing reference to
the question of cos] despatches. I said last time at the beginning of October
when we wWere faced with this great shortage of cngine erew. the total number
of wagons that we could send on the E.I. and on the B.N. Railways o Hhe
collieries direct was somewhere about 1.400.
- In November last when I spoke to the House we raised that number to
somewhere about 2.600. The latest ficure that T havesof the total number of
wagons despatched from the E.I.R. and the B.N.R. with coal for the woeek
ending the 7th February is 2,900. :
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I have been speaking of the directions in which a little improvement has
veeurred as regards the operation of the Railways. Now this operational im-
provemuent has been to some extent offset by the disorganisation of tratfic
which lhas been caused by the policy of decontrol. What has happened is
this. Take the question of foodgrains. Before we introduced the policy of
decontrol, all the more essential movements were sponsored by Government and
all movements sponsored by Government wers given top priority—they were
sll grouped in Class 1. When Government decided to reduce their commit-
ments end it became necessary therefore to muake it possible for private move-
wents to move more freely, we raised all movements of food pgrains on private
or trade account from Class 4 to Class 2. The result of that is that in class 2,

* in the second grade of priority, today, there is so large a number of indents for
wagons that the Railways are unable to cope with all the demands made on
them. It does not mean that the quantum of traffic has come down; what if
mesns ig that when you have a large number of indents in respect of commodities
all of which are in the same grade of priority and some of them are turned
down and others are accepted, naturally there is a great deal of complaint,
res¢ntment and heart-burning, which is what is going on in the country today.
T have been giving a great deal of attention to this question, because 1 realise
that unless the Railways are able to meet the situation, the policy of decontrol
would be made difficult. .

There are two problems that arise. When you allow unregulated move-
ments on private account, you find there is a large number of what we
cull cross-movements. I have come across s number of cases recently where
goods are despatched by traders to & particular destination and immediately
»n arrival there the goods are rebooked and sent on to another destination
which is much nearer the original point of consignment—which means that
there is a great wastage of transport. Similarly, when you allow trade in an
unregulated manner to move foodgrains then sometimes you find that food-
grains are sent across to stations which are much too distant from the station
of consignment; it might be possible, for example for that particular centre
to be supplied with foodgrains from a nearer point. These cross-movemepis
and these uneconomic movements are putting a very great strain upon the
Railways. Sinee in the higher grades of priority you have now a large variety
of commodities included it looks to me, if we want to maintain the economic
statility of the country, it will be necessary for us to take into consideration u
programming of movement of-essential commodities. In other words, we huve
got to take up the question, in the circumstances with which we are faced
today, of determining with reference to priority both the nature and the direc-
tion of the traffic. We have got to consider fixation of quotas and regula
tion by zonal control. I am not going to suggest for a moment that we are
going to do this immediately. We are not. We are, however, watching the
gituation very carefully and if we find that the policy of decontrol is geing
lo he defeated by the unnecessary load which is being put on thz railways it
will be necessary for us to take this matter up for active comtideration.

As regards the question of Railway priorities, the House will remember thai
the whole subject is now regulated by the Railway (Transport of Goods) Act
which the late Assembly, passed last year. That Act will come up again
before the House for consideration. As far as I can express a personal view—
1 do not commit Government in any way—as far as I can express miy persona
9pinion on this question, it is that it would be necessary for us to continue the
control of Railway priorities, but T think it is up to us.to take steps for regulat-
ing these priorities more in accordance with the opinion and the wishes of the
trades concerned. Af «present, as you know, there is a Chief Controller o
- Priorities, who is assisted by various Regional Controllers. T am applying my
mind to the question of'przviding these Regional Controllers with a  small
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Qactiva‘ authoritative committee in each region which will represent the best
ousiness opinion of that area. )

L have been dealing with the immediate future, and 1 will repeat the state-
meutv with which 1 started, that we seem to be set, for the _t,im_e_ba}ng, in the
direction of a gradual improvement. I want to go further and indicate to the
House, so far as I can, what are the prospects for the year 1948-49. The
statement I would put before the House is this. Unless any untoward deve-
lopwents oceur, I expect a marked improvement by March 1949. My reasons
for saying so are these. I have told the House already that in view of a vast
diversion of iyaffic that has been ocewring recently, our line capacify and our
warshalling capacity are being over-strained. As regards the line capacity, we
bave aolready taken in hand various schemes for doubling  the tline
capacity at various points of heavy congestlon—ltarfsl-Bhopai, )
Lucknow-Barelli, Cawnpore-Etawah, the Moradabad section and various other
lines—Honourable Members will find a complete list of them in the explanatory
memorandum. The point I wish to stress is this. We have set ourselves a
target for completing these works by March 1949 and if we are able to do that,
then it seems to me that we should be in a position to relieve congestion ab
some of the most important points on our railway system. The House is aware
that a couple of months ago we reopened what used to be called the Dufferin
Bridge, now called the Malaviya fBridge, which was regirded and has now
been opened fqr double-line fraffic. It is a very important gateway of railway
communications in the U.P. and I think its doubling will make considerable
difference to the movement of traffic.

With regard to the remodelling and the extension of marshalling yards, we
have a number of schemes on hand all of which are expected to be completed
by March 1049.—Ujjain, Lucknow, Cawnpore, Tundls, Gorakhpur, and
Arkonam and Tuticorin in the South—and I hope to take in hand soon the
exteusion and remodelling of the station yard at New Delhi. If we are able to-
achieve our object and finish them by the end of 1948-49, then I expect there
would be considerable relief. -

Next I want to give some figures with regard to the additional rolling stook
whinl, we expect to get in the course of 1948-49.

The npmber of general service wagons which are scheduled to be delivered
by the manufacturers in India by the end of 1948 is 4,050. In addition to
that we expect that oil-tank wagons of the order of about 150 will also be deli-
vered by the end of 1948. Then we have placed an order in Canada for oils
et wagons which are also expected to be delivered by March, 1949. Thers
are other classes of wagons numbering about 177, all scheduled to be delivered
by the end of 1949. It comes to a total of about 4,720 wagons. I am not
8o foolish as to think that in the present strained conditions in India regarding
labour and material it would be possible for our manufacturers to deliver these
things according %o schedule. But I hawe strong reasons for thinking that at
least half this number will be delivered. Amd if we are in a position to put on
the lines at Yeast two thousand additional wagons in the course of the next
rear it would make a perceptible improvement. Bimilarly we are expecting
146 new locomotives to be delivered in the course of 1948; and this together
with the improvement which is noticeable in the workshop position must T
think make a difference for the better as regards locomotives.

My third reason for being hopefu! about 1948-49 is that the shipping posi-
tion appears to show some improvement. If we are able in 104849 to diverf to
the sea route some of the heavy traffic from Caleutta to [Bombay which now
goes' by rail it would I think very considerably ease the railway position. T
hewe taken this matter up with my honourshle oolleague the Minister for
Commerce. and between us we expect to find some solption of this problem.
The real point is that if you send a commodity like coal from Calcutta fo
Bombay you have to pay about Rs. 20 more by s¢p than vou would bv rail.
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Although we have increased our freights & good deal we still have in the rail-
ways today, I believe, the cheapest form of transport.

The last point to which I wish to refer is this. I make no dogmatic state-
ment about it—mnobody in the present circumstances can afford to do so—but
-all the indications that I see give me a feeling that there is. something like a
_marked improvement in the prospects of the world food position. This break
in prices that has now occurred in the United States is variously explained.
I do not want to commit anybody, I do not want even to commit myself
officially. But I cannot help thinking, from such authoritative -reports as I
have seen, that there is a feeling that the prospects of the next harvest in
the United States are a good deal better than people expected a few weeks
ago. That probably coupled with the possible cuts in the Marshall plan may
account for this break in prices. But supposing there is an improvement in
the general food position and supposing correspondingly there is an improve-
ment some time towards the end of 1948 in India, it seems to me that a very
heavy load will have been lifted off the railways. 1 want to tell the House
what I have felt very strongly for over a year. One of the biggest problems
that the railways have had to face since the end of the war is this problem of
moving over long distance large guantities of foodgrains from port to up-
country, from surplus provinces to deficit provinces, and this along routes
which are mnot equipped for coping with that traffic. If fortu-
nately there is a geperal improvement in the- food position, it seems
to me that one of the most serious factors which today are impeding the rail-
way traffic will have been removed.

Having said all this I want to reaffirm what I said last November that in
spite of these little indications of improvement I do not think that we shall
be able to return to normal conditions in less’ than three yesrs. And when I
say ‘normal conditions’ what I medn is that if you ask me when our railways
will be in a position to accept all the traffic that offers, I say we shall mnot
reach that position in less than three years. R

1 have been speaking of goods traffic! I want to say a word about passenger
trafic. The great problem regarding passenger traffic today—and wherr <you
consider the question of amenities the problem that worries you most—is that
of overcrowding. We have today, as far as we can estimate, more than
twice the mumber of passengers that we used to carry in 1938-89; but the
amount of passenger.train capacity that we are in a position to offer today
is 14.5 per cent. less than in 1938-39. That gives you straightaway in statisii-
cal terms the problem of overcrowding. T expect to see a little improvement
and I want to tell the. House why. It is one of the most interesting featur»s
of passenger traffic on our railways today that there is a steady decrease in the
average distance travelled by third class passengers. If there is a steady
decrease in the average distances travelled by passengers the inevitable result
is that at any point of time youy -will find a steadily decreasing congestion.
Take two  points between which frains run. If between those points passen-
gers travel over shorter- distances, obviously at each point You will find that
the amount of congestion in the train would correspondingly be less. I have
been trying to understand why it is that there is this steady decrease in the
average distances travelled by passengers, and the best explanation that I
can give is that while there has been a very great increase in- the habit of
travel due to various reasons although thé railways have not been able to pro-
vide "an increase to anything like the extent required they have been able to
provide some increase in facilities which is. greater than that offered by roed
transport. The result therefore is that people who would ordinarily hae
travelled short distances by bus are now travelling by trains. ‘And it seems to
me, therefore, that until we-are in a position to restore the bus position—:-
during the war the extent #o which bus traffic decreased was somewhere about
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gne-third of what it was in 1989—you are going to have a steady decrease in
average distances travelled by passengers. )

Apart from that in 1948-49 we expect to place on fhe lines  some vher(f
about: 700 to B00 new cosches; 350 of them are coaches thab we have ordered
and a little over 400 coaches would, T expect, be rcturmed by the Defence
Department to whom they have been loaned. ) ) )

Another factor which is going to react on overcrowding i3 tickotless
travelling. 1 told the House Iast time that the problem wis particularly acute
in the Unthed Provinces: and in consultation with the Honourable Premisr of
the United Provinces we have started a scheme there which consists of a con-
siderable police foree and a considerable complement of special magisirates
devoted entirely to the problem of ticketless travel. . We have put altogather
17 platoons of police and 34 railway magistrates, the whole cost of which will
be borne by the railways. And with the co-operation of the Honourable Pre-
mier we have been able to start this on the 15th January; and the results that
1 have seen so far have bren definitely encouraging. Similar arrangements
are contemplated for West Bengal, for Bihar and for Assam. As T have toldt

6 the House more than once. this problem of ticketless travel is

PM  uch more than a railway problem; it is a social problem. T% is
one of these things which seem to reflect the gradual decline in the sense of
law. which mesults when big political changes have oceurred.

T was looking the other day into the report of the Madras Government
Railway Police for 1947. Tt discloses the interesting fact that the number of
aagen that they had to handle in 1947 showed an increase of 90 per cent. over
1946 and showed an increase of 130 per cent. over the average of th- previous
five years. That, I think, would be equally true of other provinees.

I want to make o reference to the pnssenger guides that we have been
appointing recently. I believe very strongly that conditions of third class
railway travelling todsy provide an enormous scope for social serviee of the
bighest quality. T have instructed the railways in consultation with varlous
recognised social service organisation to select people with the right training.
%,right spirit and the right outlook to take up thizs work. We have made a
heginnipg on various railways and T am watching with some hope and, at the
same Hime, with some anxiety how this arrangement will work. Tf it works
successfully T think we shall have taken an important step towards tackling o
sery urgent problem in the railwaye,

o= Lastly, T would like to make a reference to the Wetterment Fund. Last
vear when I placed the railwoy budget before the old Assembly, there was »
great deal of discussion as to what was the right objeet for cxpenditure from
the Betterment Fund. My own feeling is, if one reads the papers with care
the primary purpose of the Betterment Fund is to provide expenditure which
will result in an improvement in amenities for third class passengers and we
ire going to see now that such expenditure as we are in a position to provide
from this“Fund will herenfter ha devoted in the main to this problem of
wnenit'es. Thak brings me to an end of this problem of traffic generally

There are just one or two matters to which I would like to refer before I
3it down. T said last time that we were going to set up a Railway Rates
Tribunal and that T would have it put into force by the 1st of April. On exa
mination it js found that unless this tribunal is vested with statutory suthori
it will not be able to funection in the way in which we intend it to and for that
purpose. therefore—T thought originally that it could be done by executive
order—we are going to, place n Bill before this House in the course of the
eession to set up a tribunal on these lines, that is to sav. with & much wider
scope than the present Rates Advisorv Commitfee and, with a mandatorv and
not merely an advisory juriediction, T hope with the eo-operation of the Houee
it wi]! be possible for us fo put it in operation a']the earliest possible date.

With regard to the Railway Enquirv Commi‘dee, as T told the House in
answer to a question, the Committee will begin to function in the course of &
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week or two. Mr. Neogy, who with great ability set the lines on which the
enquiry is to proceed, will now, be replaced by my Honoursble friend Pandit
Hirday Nath Kunzru, who I am sure will bring to bear on this important work
his unique knowledge and experience of public affairs. That covers more or
less the range of subjects with which I want to deal.

There is just one thing more to which 1 want to refer before I resume my
veat. In the remarks I have offered to the House this evening the note that
I have tried to strike is what 1 might call a noic of restrained or subdued
optimism. I believe we are looking forward and we are moving forward,
ss far as the near future is concerned. 1 want to tell the House also from
study of such underlying forces as 1 have been able to perceive thut |
believe, in spite of the difficulties through which we are passing today, thers
i8 a great future before the Indian Railwavs. I believe also that that futurc
will dawn within a definitely measurable period of time. I have many reasons
for thinking that but one of my principal reasons is that we have a fine body
of men operating our railways today. From the Chief Commissioner and the
Railway Board down to the Railway Administrations and from them to the
humblest employees on our railways we have in the main, as fine a body of
men a&s any country in the world today. 1 am saying that with a certamn
legree of assurance. It is my habit by reading journals dealing with trans-
port matters in other countries to keep in touch with transport developments
in those countries and this gives me a fair amount of assurance in makirg
this statement to the House. My reason for raising this point is that in
reent times, both in this House and outside, many allegations and charges
have been levelled against our railwaymen in unqualified and widely genera-
lised terms. It hurts me to hear these allegations and charges, because we are
at present wmaking a great and earnést cffort to place increased responsibilitics
upon the people of our own country. our own kith and kin. At this stage
if it is suggested by people holding responsible positions in the country that
things are as bad as they are somectimes painted to be, it has an extremely
discouraging effect upon the men and there are many of them who are trying
to do their best to rise to the taske of a new age. Honourable Members are
20 doubt aware of the special train that we ran the other day to convey the
remains of the great leader of our people from this city of tragic memories to
his final resting place; where the sacred rivers meet. In the preparavios: -
which were made for that special train 1 happened to be a good deal hehird
the scenes and I was in a position to observe not merely the enthusiasm, but
the touching loyalty. the almost pathetic devotion, with which not merely the
officers in the top positions but the humblest gangmen laboured in order that
this effort of the railways may be the unqualified success thet it has proved
to be. T mention this fact, because it is symbolical of the new spirit of res-
ponsibility which has heen gradually spreading among ouvr railwaymen  ever
since the day of Independence—a slowly unfolding sense of gwhatb is required
of them in the changed conditions of today. There are black sheep. Sir, in
every organisation. It is for responsible leaders, when they are inclided - to
make charger and allegations, to distinguish the few from the many and not
to visit upon the many the sins of the few. T am speaking today as Minis-
ter of Railways responsible for this vast army of men who are oparating bur
raitways. T wunt therefore, not merelv ns a matter of official convention hut
as an- honest expression of what T think and feel, to pay a genuine, a warm,
a very cordial tribute of appreciation and sympathy to India’s railwaymery,
For, remember, Sir. upon the shoulders of our railwaymen today rest as
lifficult a problem and-as grave and heavy a hurden as any bv which we are

aced in there disorderod apd turbulent times.

The Assembly then a,djnt‘mzd 1l Eleven of the Olock on Tuesday the 17th
february. ....... ~
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